SHI RAL'ADMINISTRATIVE TRIBUNAL
ERNAKULAM BENCH |

. 0OA 29, 67,87, 113,126, 137, 181, 212, 266, 268,
of C/ 269,.277,281,299, 300, 301, 302, 303, 319, 325,
-~ ' 326,327,328,329,331, 333, 344, 345, 346, 347,
' : 348,350, 351, 352, 353, 354, 355, 356, 357, 358,
b 359,362, 363, 364, 366, 368, 369, 370, 371,372,
‘ 373, 380, 381, 384, 386, 388, 390, 392, 393, 394,
395,400, 404, 406, 413,423, 444, 453, 488, 492,
499, 507, 509, 510, 557, 566, 567, 580, 582, 601,
634,635,791, 822, 880, 898, 904, 905, 939, 942,
952, 1100, 1202, 1225 of 2013.

Thursday, this the 6" day of March, 2014

Y

CORAM:
Hon'ble Mr.Justice A.K.Basheer, Judicial Member
Hon'ble Mr.K.George Joseph, Administrative Member

1. 0A 29/2013

. C.H. Mohammed Yasin
S/o Kidavu Koya,
Chamayath House, Kiltan Island,
Union Territory of Lakshadweep-682 558

- T.P.Latheef
S/o Attcka
Thiruvathapura, Kiltan Island,
Union Territory of Lakshadweep-682 558 ~ Applicants

ro

(ByQAdvocate: Mr.Shabu Sreedharan)
Versus

1. Union Territory of Lakshadweep represented by
the Administrator, Kavarathi [sland-682 555

The Director of Panchayath
Union Territory of Lakshadweep
Kavarathi Island-682 555

-l\)

The Chairperson
illage (Dweep) Panchayath
Kiltan Island, Union Territory of Lakshadweep-682 558



4. . The Executive Officer | N L .

Vill age (Dweep) Panchayath e S
| Klltan Island “Union Territory of L dkshadweep 682 558
5. T he Prmupal ' o ,x{:'“

Goveérnment Senior Secondary School -
Kiltan Island '
~Union” fenn_tory of Lakshadweep-682 558. Respondents

(By Advocate: (Mr.S.Radhakrishnan (R1,2 & 5)
(Mr.R.Ramdas (R3)

2. 0A 672013

L Seedikoya.M. _
S/o Abbosala Koya
Malayattiyoda, Kiltan Island
. Unidh 'T,erritory of Lakshadweep-682 558.

Malsha I
S/o Kldavu Komalam
: 1 henakkal House, Kiltan Island
Umon Territory of Lakshadweep-682 558.

9

3. Abdulla A.P.
S/o Khalid
/\lilﬂapuxa Kiltan Island
Umon lemtmy of Lakshadweep-682 558.

4, Ra71_ -

5.« Sa‘yedMuhammed Koya C.H.
S/o, Muthukoyd
Chamayath House, Kiltan Isldnd
Union Territory ofLakshadweep 682 558.

6. Rafeek Khan H.M.

S/o /\bdul Rehman |

m -Allyax House Kiltan Island

Um‘on Iemtory of [Lakshadweep-682 558. ,Appl‘"l‘C'c}"ri‘fS”“ .

ei"-M’}tj‘Shabu Sreedharan)

Versus



L Uh‘lon Ter1 1t01y of Lakshadweep represented by
the dmllmstrator Kavarathl Island-682 555

t_01 of Panchayath
Unioh Territory of Lakshadweep
Kava1ath1 I%land 682 355

3. T he Chanrpel son
Vilfage (Dweep) Panchayath
Klltan Island Umon Territory of Lakshadweep-682 558

4. Thc _I,;xecuu.vq,Ofﬁcex _
Village (Dweep) Panchayath
Kiltan Island .
‘ Umon Temtmy of Lakshadweep-682 558 Respondents

(By Advocate (Mr.S.Radhakrishnan (R1,2 & 4)

3. OA 87/201'3."“:’

! ] Abdul Salam P.P. , age 43
S Q/o %aldmuhammed
Pulhlyapuxa Kiltan Island
akshadweep

Applicants

Versus

L. Whe A:di;n‘m.lﬁs;t'x -ator
° Umon Territory of Lakshadweep
Kavaldthl -682 555

Respondents




«7;5qu{;.»,.ae¥=,ifzqgggq§gz. e e e e
e 7
'-(Mr R Ramdas - R4)
4. 'OA 113/2013
Lo \/Iuthukoya T P
| S/o Kidave Haji
Thuuvaihapura Kiltan, Lakshadweep.
2. Salth
S/6 Iblahlm Haji
Pandara Klltan Lakshadweep.
3. Yacoob P. K
S/o Subair.A.
Punnakkad, Kiltan, Lakshadweep.
4. AliMohammed
_ S/o /\ttaka Aliyar, Kiltan, Lakshadweep
5. Kunhlkoya AP.
S/o Sayed Muhammed P K.
. Arakkalapura, Kiltan, Lakshadweep.
1 dave T.P |
;iltan"i:;Lakshadweep. "
7. Munavva1 I
a_llk KK Palllyachetta Kiltan, Lakshadweep.
8. Sathcu C II
S/o Mohammed P.
Chddlp_UIa Klzl‘_tan Lakshadweep.
9. .
- qv,
tan, Lakshadweep
T od PITY
/;' o, ‘j\wfim\S/o' Kinhf Hay Pallithithiyoda, : |
127 Kt ‘,-Lakshadweep : Applicants

Versus



.. " The Adininistl étm
' Union Terri itory of Lakshadweep
(avaxathx 682 555

o

Fhe Qhalrpenson
Vlllage (Dweep) Panchayath
Klltan-682 558

(OS]

1 he Employmem Officer
Kavatathl Lakshadweep 682 555

4. D; I’QCI’OI‘ of.Pavnchayath
Department of Panchayath
Kavarathi - 682 555

5. - The Executive Officer
Village (Dweep) Panchayat, Kiltan — 682 558

6. Homcultulal Assnstam
Vlllage (Dweep) Panchayat, Klltan 682 558 ‘ Respondents

1. A adulla K C
°S/o Yousuff
Kanmchetta Kiltan Island -
UI of Lakshdadwcep 682 558

2. Kunhx M

(S

Ko a:l‘am Kiltan Island
""fLakshdadwcep 682 558

4. .Sa]ecmPP _
| S/oHamsa D
Puthenpwa Kiltan sland
UT ofLakshdadweep 682 558

{':i’ltan Island
:adweep-682 558



6. Kunh1 K P

ly; .tan Island
shdadweep-682 558

7. I avsun P-.-.V
%/o Muncel "

*Pentamvel;, Kiltan Island
uT of_Lakshdadweep 682 558. - Applicants

(By Advocate: Mr.Shabu Sreedharan)
Versus

L Umon Telrltoxy of Lakshadweep represented by
he Admmlstrator Kavarathi Island-682 555

2. The Dn ector of Panchayath
Umon Territory of Lakshadweep
Kavalathl 1sland-682 555

3. Fhe Chanpel son
Village (Dweep) Panchayath
Kiltan Island, Union Territory of Lakshadweep-682 558

4. <The l“'xéculive Officer
i Vlllagc (Dwecp) Panchayath X
? K]ltan sland Unlon Territory of Lakshadweep -682 558

nwg,onm,en-l Warden
ofiEnvironment and Forest
7onau;O fice, Kiltan [sland
Umon ”l emt01y of Lakshadweep-682 558. Respondents

~—

(By Advocate (Mr.S‘Radhakrlshnan (R1,2,4 & 5)
6. OA 137/2013
I .]alaludheen K K.

S/o Shmk Poovalap
' Poovaldp‘:House Kiltan Island,




usé;:Kiltan [sland,
shadweep-682 558.

4, AmeelallAP :
'S/o Syed Mohammed
Arakalapura House, Kiltan Island,
UT of Lakshadweep-682 558.

5. [smail T
- S/o Yusuf’
Tholiyoda House, Kiltan Island,
uT ofLakshadweep-682 558.

6. Syed Mohammed Koya K.P.
. S/o Mohammed
Kanjipura H I6use, Kiltan Island,
UT of Lal<,shadweep-682 558.

7. ° Kasimkoya C.H.
S/o Muthukoya ‘
Ammipura House, Kiltan Island, |
UT of Lakshadweep-682 558. Applicants

(By AdvocéleMJShabu Sreedharan)

Versus

2. 1 he Duectm of Panchayath
4 Umon Ten 1t01y of Lakshadweep
', "hl.Island 682 555

3. "l he Chalrpenson
Vlllage ‘Dw 'e'p) Panchayath

Responde"x:j_t"s




Qi+ =T en e o
P

C AT e A
. R
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_.__IR':‘v.adhakrishnan (R1,2,4 & 5)

L. Sadakathulla Ay age 38
S/o. Kunhl Ahammed
AJnad House Klltan Island

_ I akshadweep

2. Naxcuulla P. T age 26

Slo Kunhl

Pa]llthlthlyoda House Kiltan Island -
l.akshadweep: | Applicants

(By Advocate: Ms.Daisy 1. Daniel)
Versus
I T he Admmlstrator
Umon Territory of Lakshadweep

Kavalathl 682 555.

2. :I’he Chanpexson

(OS]

. Kavai.a‘thl 682 558 ~ Respondents

(By Advocate M1 S Radhakmhnan (R 1& 3)

8. O A No 212/2013

'P Iavvab1 W/o Abdul Salam
l:;e};l?o;lgi "Agl lcultuxal Department

Applicant




‘ The Admmlstrator
U nion Territory of Lakshadweep -
Kavarattx Island 682 555. Respondents

(By Advocatc Mr 9 Radha(rlshnan)

._.‘ W

9, o A2 66/2013 |
I agabn Al K
Kur 1yath1yoda House
Kiltan Island.

2. C.P.‘Firoz:
Chemmanam Palli House
Kalpeni Island.

3. K.P: Cheniyakoya

Karuppathapura House,
Kd pem Is]and

s MCUafer -
Pakkxpura House
Kd]pem Island

S. lIabsa A
Allkome House
Klltan Island

6. A:‘P 'Naseéma
Aynapura House
arathi {sland Applicants

B. Gangesh)
sus

l.  The Administrator,
Admmlstl ation of the Union Territory
of La kshadweep, Kavarathi — 682 555.
2. ' he Duector (Services) '
/\dmlnlstratlon of the Union Territory
of L. akshadweep (Secretariat),
Kavaxattx - 682 555.

'E.nvu*onment of Forests
ry of Lakshadweep,
82 555. , \ Respondents

“3_*:5 Depaxtme




(By Advocate Mr S. Radhanmshnan)

10.

I

o

() A No 268/2013

ay .
U mon Terri l'[Ol'y, Lakshadweep

B M Mansom

Slo. LL ate A.C: Mohammed Jalaluddin
Bharkath Manzil

Agati Island, Union T cmloxy
Lavk.shadweep

(By Advo‘cale:.Mr. Grashious Kuriakose)

“Versus

] he Admlmsuatm
Umon Tel ritory of Lakshadweep,
Kavatathl 682 555.

Ihel)uecum—éfpanchayaug
‘Department of. Panchayath
Kavaram - 682 555

- Dnéclm ofSolence and Technology
an

Ka\/aralhli{”ﬁ 555

Specm Ofﬂcel_.:

Vll]age (Dweep Panchayat Agattl) 682 558.

(By /\dvocatc Mr. S Radhaknshnan)

1.

4M2wnm3

Applicants

Respondents

Applitant.

e



thi 682 555

2. ﬁl‘he'-fcpa»;rpe:r_son
Village (Dweep) Panchayath
Kiltan-682 558 -

(W8]

The Employment Officer
Kavarathi, L akshadweep-682 555.

4. Director of Panchayath
Depaltment of Panchayath
Kavarathl 682_555

wn

® ’I he Lxecutlve Officer
! V]llage (Dweep) Panchayath
' K)]tan 682 558

6. Homcultmal Assistant
Vll]age (chep) Panchayat,
Kiltan- 682 558 _ Respondents

(By Advocate: - (Mr.S.Radhakrishnan (R1,3 & 6)

Applicant

Versus




12

Respondents

S/o Sayld'v K.
Val]omkadlyodu
=Kiltan Island, Lakshadweep

2. Saycd Badusha Muhldeen S V.
Shahar Ban Vilas House
Chetlat - Applicants

(By Advoealc Mr. Gxashlous Kuriakose, Sr. & Ms.Daisy | Daniel)

Versus

l. 1 la A,dmmlsuatox
UT of Lakshadweep, Kavarathi-682 555.

2. Dweclox
801ence & Techno]ogy :
Chetlat 682 556

3. Dnectox ofPanchayath
Ruxal Development Depanmem of Panchayath
" Chéllat-682'556.
I eb) Panchayath
5. Addi-Sub Divisional Officer

Chetlat 682 556

6. Jumol Smenuﬁc Ofﬁcer
Chetlat 682 556.

Accoums .Ofﬂ.cel
scretariat, K+ 'rathi-682 555. - - Respondents

dhakrishnan-R1-3 & 5-7)




»Kalpcm Island

3. | Al Iﬁ, Ahadabl -
Athanam Thottam House
Kalpeni-lsland; ’

4, PP. Sulaikha
- P uthlya Pandaram House
' Kalpeni _I_s_land

5. C.P‘ :‘I{Joosl: Jehan 1
| « Chemmanam Palll House
Kalpem Island

6 [A l( Beebl ;
A1 akkalar House
Kalpenl Island

7. M.P. Mohammed
l\/lull,lpma House

_en:ofthe Union Territory

@

l he Dir ecton (Sewnces)
| ' Admmlstratlon of the Umon Ferrltory

o

A

/ ()_‘[I‘m%‘ '\t
N s IRA)
: ‘m

deaks _alweep, Kavarathi — 682 555.

Applicants

Respondents



15.  OA 300/2013

IR B.Koya, age 42,
S/o0 Bammad, Bilutheth House
Andrott Island.

2. B.Ahammed, age 43
‘ S/o Mohammed, Bakakada House

! Andrott Island.

3. K.K.Mohammed Basheer, age 49
S/o Nalla Koya, Karakunnel House,
Andrott Island.

4. P.P.Hassan, age 41,
S/o Sayeed Bukari M.P.,Pandathpura House,
<Andrott Island.

5. M.P.Pookunhi, age 50
S/o Khader, Matharapura House,
Andrott Island.

6. M.Bampathi, age S0, '
S/o Asainar, Kakkett House,
Andrott Island. -

7. C.Mohammed Kasim, age 44,
S/o Koya Kidave, Chettathada House,

‘ Andrott Island.

8. K.P.Mohammed Yaseen, age 33,
S/o Nallakoya, Kattupxa House,
Andrott Island

9. T.P.Shamsuddeen, age 30,
*S/o Kunhi Koya, Thattampokkada House,
Andrott Island. .

10.  B.Mullakoya, age 43
S/o Kidave, Bithnatt House, Kavaratti Island.

I'l. P.P.Fathimath, age 41,
D/o Kunhiseethi, Palath Puthiyapura House,
Andrott Island.

/ PAY D{:,T;T]?é% vJamal, age 48,

a8 qv N //Sfo bdulla Attalada, /\hyathaxa House,
) /‘\;Q;, ‘X‘ndﬁ\

xou Island.




. - . . 15.‘

13. A Mohammed Mustafa, age 32,
S/o Kidave, Aliyathara House,
Andrott Island. ’

14, L.Khadeejomabi, age 47,
D/o Buhari, Lavanakkal House,
Andrott Island.

15.  C.Pookoya, age 42,
S/o Sayeed Mohammed, C Kunnashada House,
Andrott Island.

16. K.Subaida, age 39 years
"D/o Kidave, Kunnashada,
Andrott Island.

17.  A.Kunhi Seethi, age 51,
S/o Ukkas, Aliyathara,
Andrott Island.

18.- T.B.Mohammed Hussain, age 37,
S/o Kosamma C.P., Thacherry Biyyada,
Andrott Island.

19.  P.N.Hakeem, age 48,
S/o Siddique, Pudiya Nalam,
Andrott Island.

20.  K.K.Kunhibi, age 52,
S/6 Yousaf, Komalam Kattu,
Andrott Island.

21.  K.K.N.Khadeejommabi, age 39,
= S/o Sayeed Mohammed Koya T.P.
Kolikkat Neduvilakam, Andrott Island.

22.  Mohammed Murshid, age 36,
S/o Koyamma K.P., Moosathada,
Androlt Island.

23. K. C Mohammed Hussain, age 39,
S/o Sayeed Ismail, Kannichetta,
- An_dxott Island.

- .
- \\ s Sy

,-,""P P l\lamza age 34
}gakidave M.P. Pandathpura




25.  M.P.Khaleel, age 37,
S/o Assainar, Matharapura House,
Andrott Island.

26. P.P.Hassan, age 41,
S/o Abdul Khader I( Perumpally House,
Andrott Island.

27.  P.M.Thajunnissabi, age 39,
D/o Majeed, Puthiya Manzil,
Andrott Island.

28.. ' L.Palhummébi, age 37,
D/o Yousaf T., Lavanakkal House,
Andrott Island.

29. Ql—l.K_,I—Iussain, age 35,
S/o Pookunhi, Halookakkada House,
Andrott Island.

30.  M.P.Mohammed Rafeek, age 31,
S/o Koyamma, Kunnamkalam House,
Andrott Island. '

31.  K.Mohammed Fasal, age 32,
S/o Kunhi Seethi Koya,
Kadiyammada House, Andrott Island.

32. K.Mohammed Basheer, age 34,
S/o0 Aboosala U.K. Kunthathalam House,
Andrott Island. '

33.  K.K.Mohammed Farook, age 27,
S/o Kunhi Seethikoya, Kerakkadamali House,
= Andrott Island. '

34.  A.Rasheed Khan, age 39,
S/o Sdyeed Ismail, Aliyathara House,
Andrott Island.

35. KAbdul Salam, age 33,
S/6 Muthukoya, Kannathimmada House,

whdrott Island.

NS 2% '

3 %“A@K Anwar Hussain,age 31
.

?\
3 )Sis\Koya V , Kerakkada House,
k ﬁ

4] / - g
[ £ v 3§
l/ ‘
iy,

e AR BRI L



38.

39.

40.

42.

43.

44.

45.

40.

47.

P.Mohammed Rlafee, age 25,
S/o Mullakoya, Pachanal House,
Andrott Island.

T.M.Mohammed Aliyul Akbar, age 32,
S/o Basheer, Kakachiyapura House,

Andrott Island.

*Basheer Karakunnel, age 41,

S/o Sayeed Mohammed A.C., Karakunnel House

Andrott Island.

Ubaidulla, age 29,
S/o Seethi, Bappathiyada House,
Andrott [sland.

»P.P.Mohammed Farook, age 37,
S/o Pookunhi Koya, Thekila Illam,
Andrott Island.

M.M.Sayeed Hussain, age 27,
S/o Sayeed Koya, Moosankakkada House,
Andrott Island. '

M.C.Hammedathbi, age 37,
D/o*Yousaf, Mylachetta House,
JAndrott Island.

Doulathabi, age 33,
[D/o Kidave, Lavanakkal House,
Andrott Island.

Guh_af Madeena Beegum, age 37,
D/o:Mohammed B, Aliyathara House,
Andrott Island.

S/o Ydcoob, Kolikkatt House,
And tt Island.

K;bei‘:_{/esh Mohammed, age 36,

S/o Sayeed Mohammed, Kachashada House,

Versus

Applicants
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The Adli}ilnistl'ator'
Union Territory of Lakshadweep
Kavarathi -682 555

Director of Education

Directorate of Education

Administration of the Union Territory of
Lakshadweep, Kavaratht.

Director of Panchayats

Department of Panchayats
Administration of the Union Territory
of Lakshadweep, Kavarathi-682555

* Village (Dweep) Panchayat |

Androth Island represented by its .
Executive Officer.

Faisal Ameen
S/o Pookoya N
Achammada House, Androth.

Mohalanmed Shamsheer M.K.
S/o Bathesha U.P.
Mayamkkada House, Androth.

Mohiammed Asker -
S/o -Se'ethi |
/—\lviiy,_a_-thara House, Androth.

N(igf'é;l;akhan M K.
S/e;$ued Koya
' }1kakkada FHouse, Androth

L5
o

mmed Kasim P.P.
Kidave, Palathupra House, Androth

10.  Abdul Akbar

1.

S/o%bau
Pandath Puthiya Pura House, Androth

Muj(%:eb Rahman
S/o Tbrahim
Aliyathara House, Androth




14.

5.

18.

9.

19

_Moh_a-mmed Hassan
S/o Kunhi Koya
Ayénamada House, Androth

Mohammed Abdusalam T
'S/o Abusala .

" Thecheri House, Androth

Muh’ammed Rafi
S/o Nalla Koya K.
Poodamkakkada House, Androth

Muhammed Kassim
S/o Koya
Shaikkinte Veedu House, Androth

| P.P.Koyamma

S/o PK Kidave
Palathupura House, Androth

Muhammed Khaleel |
S/o Abdulla |

~ Aliyathara House, Androth

Muhammed Basheer C.P.

S/o Abdul Khader

Cherikkal Puthiyapura House,
Androth.

'Mr.S.Radhakrishnan — R1-4)
(Ms.Rekha Vasudevan (R5-19)

Respondents



I LY,

16.

10,

MuJe B‘}Rehman age 35

e A

| ()A?3011201§~*§? ,,

/\ttakoya T. V age 44
S/o:Koi »a:Thankgal T,

Sayecd Koya age 4'3

" Sto Koya Kldave Allyathara House,

/\ndloth Island

Mohammed age 54 '
S/o Shaban, Biriyammada House
Androth. Island |

: _Y'YOUSd age | 60

S/o Ahammed Kandalath ‘House,
/\ndloth lsland

Abdul Nasar age 38
: b/o Nalla Koya Kunnashada House,_ ,
Androth Island

Mohammed Basheer age 37
S/o Yacoob Ahyathara House

. /\ndxotlﬂsland

| Q/o (oyamma ”I\-/Iayampokada House

/\ndxoth Islan

Nou'a] ag}e '43' '
Sto. Koyamma Koya Thacheri House,

o e :» /_\ndxlolh Island

]



13,

16.

17,

18,

19.

20

Q,.;.;l,(_adiiygammada House

age 4l
1, 'Bllutheth House

Slo- Kunnlscédhl Palathupura House,

/\ndxoth sland

Farook -age: 49

: §/‘ 'Koyamma Pochalam House '

lloth Is and

p bdul-‘!:I-"Iassan age 51
, S/ Abdul Khader Karachetta House

kem Pura House,

20. * Jabb

v21.,

22.

odarhkakkada House

mmed, Kunhali House,

>



vf*‘ég% ek f@e

:iiyanalal<a111 House,
25. o ; N
A Kandalath House,
And1 oth Island_.- .
26. Mohammed Saleem age 42 A
S/o Sayeed Mohammed,{ Kunnashada House,
' Andloth Island
27. Gafoon age 41
Sto T hang_ju Koya Pentamvel; House,
Andloth Island '
28. Si’dd’ee'que',! age 43 |
Sfo Kidave, Modiyothada House,
~ Androth Island.
29. "@hahavas':é-ge 33 -
v ‘S/o Kunhi Koya Pochalam House,
/\ndnoth Island
30. I ookunhlf'age 50n _
' d Allyathara House,
31. ) _
eanakar House
Andloth Islahd:-,_ '_
32. ,
g/o Ham7a Koya Allyathara House
| AI‘I(IOI sland
33. Mohammed iBt-esheer age. 39
5/0 Sayeed hammed, Aliyathara House,
34, ge 33
— A11 athara House,
7, o 1,‘(!"‘("&,%- ; 4
W , N (\\)“\'0 7‘24 vf/é"
RN
: ‘j/ Q&“ < (Zheriya Koya, age 46
o @/0 Kader, Matlaxapmallouse
ok Jﬁ ,§\d=1', 1oth Isla' .
"\I?.;‘;“r-,\' - % ,L N .
IRy 3%



37.

38,

39.

40.

42.

43.

, Sajma BeegD n,

23

Mohammed Saleem age 33
Slo' K oyamma Kanmpula House,

Andloth Island

Shamsuddcen a;,e 33
S/o /\bdul Kader, Behchetta House,
Andloth Island R

Kunhlscethl age 4
S/o /\ )oo Sala Lavanald(al House

' /\ndn oth. lsland

Yacoob age 45 .
Slo Sainddeen, Kunnashada House,

: /\ndloth Island

Abdul Jabbal ag,e 38
S/o Sayeed Mohammed, Kanmchetta House,

‘ /\ndloth %land

Iamal age 41
S/Q bayeed Bukarl Bldumkattu Bllutheth House

age 29
D/o: \hllakoya Lavanakkal House,
And oth Island _

f "tl;h Islandf. ,.



48.
49.
50.

S1.

53.
54.
 55.
56. | :

57.

T e
LTSI s

2k

Ilassan age 39
9/0 @dyecduBukan Mathar apura House,

Andxoth Island'ﬁf'

S/o Pookoya Négannnada House,
Andloth Island

Koya, age 36 '
S/o Attakoya, Mathil House,

- Androth Island.

Kamil, age!'éﬂ
S/o:Muthu Koya, Palathupura House,
Androth Island. |

thi Koya Lavanakkal House,
:Is_land.a

Sakeu 1ya ag;e '32 ,
Q/o Muthukoya Bnlutheth House,
Andxoth ]sland

gdl]h ‘age 37
S/o (umkoya ,Aynamada House,
/\ndnoth*lsland

S/o Sayccd Mqhafnlned Palllyet House,
Ancloth Is and.:

@ayecd Mohammed age 42
S/o Kasimi; Achadapurakattu House

. ""y/\ﬂd.l()th sland




61.

62.  CheériyaKoya, 4
- _S/o /\boo Salah Pelumpalll House
: Andloth Island

63'  S/o.Sayeed Buhan Ka1akunnel House
64.
| .65.
66. |
67.

68.

69.

. _Habecbu Rahman age 28

'yleed Mohammed Kunnel House

MUJer Rehman age 37
Andloth Is]and

Nou fel K, agc 33
S/,O‘Natta:ya Koya Chenyadam House

Shamsu Shumoos age 34
Slo Chcnyakoya M., Pentamvilapura Housc

,/\ndlolh Island

unhlsethx Pexumpalll I]ouse

‘ /\ndmth Island

' anas agc 29

:af‘ldathu Lavenakkan House



72.

73.

74.

75.

- 76.

77.

78.

79.

26

Rahmat age 42

'S/o ookutty M MathllIIouse

Andloth Island

'Mohammcd Hassax, |
Slo Sayecd Mohammed;‘:Achammada House:

/\ndlolh _Island |

Shamsude'en age 32
S/o Muthu Koya K. Nellal House
Andloth Iﬁlg:n_g‘.

Mohamméd NéSéGl :agev28
S/o Muhammed, Pentamvehpma House
Andnoth I%land

Raulath Béegum, age 29
S/0 Thangakoya, Arathupura House
Ahdroth Islén'd.

I atha wddeen agc 38
@/o \1davc U K Makket House

\/Iohqmmed Mustafa age 33
S/o Ahammadlya Jabalpura House
Andloth Is]agq

l'

;éoééalilw, age 40
hamimed, Bilutheth House



84.
85,
5. F
87.

| 88,
89.

90.

92,

93,

27

/\uakoya ag,c 49

S/o Yacool Allyathala House

ks P ‘ghiyapura House

wll-a,. age 34 :
g/o Sayced Mohammed,--PaIllyett House
Andxoth Island ' :

BdShCCI , age 55
Thachcn \/Ioosathala

: /\ndtoth Island

Mohammcd I"a'look age 33
Sio Nallakoya, C.L., Tharampalli Makket House

, Andloth Iiland

Saleem age 31
8/0 %ethl Kalakunnel House
/\ndxoth Island

Mohamm’cd Kasnn age 33

ge 44
Lavanakkal House -

Mohammc, ssain, age 41
S/o Sayee AIsmall Kandalath House
/\ndloth Island

Sabn Khan age 33

Wo Koyammakoya ”Thattampokkada House"

akari, Rod'alﬁl<al<l<ada Housé_




06.

97.

98.

99.

101.

‘ /\“ndlo'th Isldnd L

2%

/\kbm C age 3 3

angakoy a P Kunchall House

\/[ohammed Musthafa age 42
E dayakkal House '
Androth Is]and

ANavas ag,e 25

S/o Hussain; Thahna Manzil
/\ndloth Island

Shanavas age 33

Q/o Shalafudeen Mathil House
/\ndxoth Island

.;:,-.I
Py

Hassan ag,c 33
?/o Sccthl M, Lavanakal House
/\ndxoth Island

Mohammcd Bashem , age 42
S/o Yousaf Nellall ouse
/\ndloth I%lcmd

104.

105.

-

amul Abxd age 26
b/o Kldave K., Palliat House
/\ndloth Island

Muthu Koya agDe 39
S/o Kunhi, Secthl Makkette
: /\ndloth I%land '

: ya K1 ve “ MLP. , Pandathupura House
s%fg»w/ foth Island:

":«xt



1L

112,

. Uba ulla age 29

) Jd]d] age 49

29

Sho'§ athar, Kanmpma House
/\ndxoth Island T

S/o You%afP Mbodampura House -

/\ndloth lsland

Kldavu agje 55
S/o. Indeen M. Bulyammada House
Andloth Island

Kndavu ag)e 59 :
9/0 IIJab Mekkat House

_ /\ndxoth ls]and

-1_13'.-

114,

116.

17,

Mohammed @alahudheen age 26
S/o Koya T!P;, Kandeth House

'/\nd ‘oth' Is]and

9/0 Jamél :' Mayompokkada House
/\nd1oth Island

/\bdul (Jafom age 28
S/o Nallakoya T, Bappathlyoda IIouse
/\ndxolh sland

\/Iohammcd Yathlya Khan, age 23
/0 Basheer: K ,Math]l House




120.
122.

123.

124,

127,

S/o Kldave /\ Blyyadachetta House,

R

Zamul‘ Abld age 41
S/o;As,samau N. P Kandalath House,
Androth Island

. Mohammed dge 50

S/o Abdu] Khader Kaval Chetta House
Andloth-lsl aind. ,

Andloth Island '

Mohammed Aboo Sallh age 37
S/o Musthafa Ammelam House,

' Andloth Island

Koya age 37
S/o Sayeed Mohammed, Lavanakkal House,
/\ndloth Island

. Mohammed Rafeek C. P ,age 38
' 'S/o Sayﬁ:ed Cherlkkal Puthlyapuram

il : feek age 40
kas, Bi‘lutheth House,
Andloth Islancs

'.Mukbee] age 28

S/o Majeed L, Perunﬁéalll House

'Andxoth Island

Rashced Khan age 33 L



134, Jam
135,
136,

137,

139

: Mohammcd Iazal age. 38
' S/o Kldave M P

Kandalath House

S/o <1dave Poovadakkattu House
Andlothlsland L '

M'ohammed Sa’le‘em 'age‘31 '
S/o Hassan Kunm Keylyoda House
/\ndloth Island . :

K"oyamma aéé '47
Slo, Aboo Salch Kavalchetta House,
And olh.Islan' B ‘

. Abdul A/eez Khan age 41
, S/o Mohammed Birayammada House

/\ndloth Island

ShamSud'ddecn,, age 32 -

jed: uss m_ |
| nlmelam House

eque ] M P, Pazhayakamkattu House,



145,
146,
147.

- 148.

[50.

151.

153,

. i ";‘,:.({,.\':L\'x"lwu‘f}s;f -

32

Andxothilsland

(

Mohammed Iqbal age 38
S/o Nallakoya,. Pemmpally House,
/\ndloth Island. ‘

Pookunm agc 56
S/o Yousafllajx Bappathlyoda House,

Voh heer age 38

S/o Kldave A Mayampokkada House,

/\ndxoh Island

Cliediyakoya ag‘e 36

S/o Kunnikoya P., Thacheri House,

/\ndlolh lsland
! [

Nasccmudhcen K S P, age 28

S/o Abdul Khadel T Katachetta Sarommapura House,

I 1yabu1ahman age 31 4
Slo, Kunmkoya M P., Chekummada House,
/\ndloth Island

}\unh]bl ag,c 46
‘ S/O Kadel Pelumpalll House,




® 5

eld_efnal_'l{ouse,. |

157, %adakkatl
' S/o Buhan \
/\ndloth Isla

Chettapokade House,

158. - Basheex ,ageid0 :
-~ Sh Sayeoc K Kun ,;as, ada House,
o Andlothlsland W
159, Mohammed (u:alshl age 25
S/o. Sayeec Mohammed Karakunnel House
/\ndloth Island ' :

160. SnaJ, age 47
S/o Kidave K, Kunnumpura House,
/\ndxoth Island :

161. Mohammed Raﬁ age3l
S/o, Ilam/a Koya K. Pathummapura House
Andloth s_]and

162, %a A e}26~‘

163, K‘bd-ulajabbal age 35
S/o Kunm %eeth‘l Makkett House,
/\ndloth Island

164, QaJced Mohammed age 54
- Slo Kldavu Poovadakkattu House,
/\ndioth lslcmd :

165.
S '.I:hac-he_ri House,

{’jyeg}P.V,:‘:I“hacheri House,

‘<oob age 40
, ‘S/o Kldavu i<, Ammelam House
/\mdloth Island '




!M«*y IR T
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168. \/lohammed V;:'fee age 42
S/o Koyammdkoya Mayampokkada House,
\ndloth ls]and

169. MullakOya age 47
S/o MCUecd_‘K Lavahakkal House,

170.
S/o Kidav
/\ndloth Island

b

171. Mohammed Ka31m age 46
S/o Yousaf, Bappathlyoda House
/\ndloth Island

172. Kadecja, age: SI
D/o Kidave K , Thacheri IIouse
/\n(holh lsland

173.
5 Palathupma House,

174. @léi@;ogr;/\_lx /iayeed P.P,, age 25
/0PI hul;lah Purathlkkatt Puthiyapuram,
]-i\'hdi‘(jth Islan :

175. Ali /\kbar K age 25
S/o.Cher 1yak0ya Kannathlmada
/\ndxoth ls]a' id,:

176. \/lohal:'ﬂncd aleem, age 33
3 Kunhall House
Applicants
(By A BlGangesh)
Versus
l. 'l hc /\dlﬂlﬂ]StI Ltm

/\dmlmsnatlon' ofthe UT of Lakshadweep
Kd\’dldlhl 682 555




(By Ad?\.'/_dcate‘:“:l\z/l1-;3‘: ;

17.

; /\mml lslaﬁd

Respondents

dhakrlshnan)

OA 302/2013

Jaffm age 35
S/o BabUJan Pannethechetta House
Amm] Island

)\mlm‘.]sland

Nallakoya age 40

- ?/o /\bdulla Koya Puthoya Kanmyam House

J'éfbbéi 'P C: ége 36
S/o (‘henya Koya Puxakkachetta House
Ammx lsla:

Applicants



o B AR g A

36
5 Versus
l. :”l he Admmlslratox L
/\dmlmstratlon ofthe of Lakshadweep

_,Kavdx dlhl 682 555

2. of ‘
Dcpan ent of,'Panchayats
VAdmll’llSUatlon ofithe UT of Lakshadweep
Ka\/aldthl 682 555 B

3. Dlsmct Panchayat

Amini represented by its
Executive'Ofﬂcer.

4. . Village (chep) Panchayat
Amini Island répresented by its

l xecutive Omcel :; - Respondents

(By Advocatc M_x S Radhalmshnan/]\/l/s Sheriff Associates)

18. MM, ,

I Aboobqkex P age 41
g/o Kunhlkunhl Pallam House
Kavalalhl Island

2. MuslhdfaB ( age 45 _
- Slo. %vced Bal\akada House
Kavandthl sl W

(98]

5. Vacoob K. P’““a?gé 41
' S/o Kidave U.P ,!Kuttlpapepwa House
Kd\/aldlhl Isl'md

P

2,



1.

12.

5.
6.

'17,’

Mu;ceb Rehmanf U.P. age 34

VIUJCGb Rehman- B age 30
S/o Ihangakoya Bnekal House

: Kd\/dldlhl Island

bajitha P agc 32

.D/o Alr /\radam Poovmoda House

Kavcualhl Island

Bashem P age 44
g/o Mohannncd;Pallnpuxa Puthiya Illam I—Iouse

S/o /\hmed Katlimmada Kadapuxathaba House

' Kavalathl Islan‘d

| Salccm A P agc 34
S/o. Mohammcd (, P. Athampapepura House
Ka\/dldlhl Island

1P.A., age29 )
., Puthiya Alikom House

5 A8E, ,
@/o Mulhu, Ayncpuxa
I a\/dldlhl Island :

gaﬁyablyoda

Melillam



- 20.

22,

23.

24.

25.

26.

27.

28.

S/o Hamzath ALl 'Iﬁyé_biyoda
Kavaxathl Island R

Mamkfan K. P age 30
S/o Abdulla A, Kututapepura
Agatti lsland

As lxdayalhulla S.M., age. 36
- S/o. Ham7ath B: K. Subalda Manzil

lxa\/dldlhl Island

Ansar .I;:‘;P age 31
9/0 C 1enyd Kqu K P., Pakichipura

' Ka\/aldlhl Island

S‘Ulili”l'c:in (}P 'a:gc 38

S/o KlddV(',‘ U.P., Kuttipappepura
: Kavatathl Island

Yacoob C P age 40
Suf Pulecnakeel House

.S/o Ham/ath‘gf\/eloda House
Kavaxathl Is]andz

/\uakoya B age 4]
S/o /\boobdck 1M, I Birekal House




33.

35.

36..

39.

40.

/"‘:T‘«b\

7 »s;\\\\ss _ r;’{‘;.\\

Ka\/dldlhl sland

Mohammcd Shaﬁ K P., age 32
S/o Sayed Poo, A Kakachlyapuxa House
l\avalathl lsland

f\/]ohammc‘d'Ra’ﬁ: B Lage 33
S/o /\tt’:'l' TP

eck age 37
lPlokalachnyapuxa House

¥



44,

45.

46.

'S/o Mohammed 1 m‘ai}é't‘hakepura House
KEIledlhl Island

S‘h’ala fudheen, age 24 :
S/o All A Poovindda House
Kd\/dldlhl lsland

(By Ad\%oc'ate:‘ Mlgj.K;.,B.Gangesh)

Versus

'Dt‘pdllmelgl ongncu]lwe

UT of Lakshadwcep

Kavarathi: 682 555 represented by
'lts I)nccto:

\/ 1lllag;e ‘.(chcp) Panchayat
Kavarsthi lsland represented by its
l \kCUUVC'. )mau

Applicants

Respondents



x/sb-“\“

i

Plguaj agc 3] :
S/o Abusaia, Putjlyalllam House
Amini Island :

K 'K R"a"/ak aQJe:27

9/0 Khader koya Kunnlyatamkakkada IIouse

ini Island

S/Q _Ahamed Pa 'l‘am House
/\mml Island ;

K (, Moosa agae 44 o
S/o /\ttakoya Keelachexy House
/\mml Islcmd '

B Kasmlkoyd agc 42
S/o Lhm 1yakoya Balapp House

' Raheem M, a&e 33

S/o /\bdullakoya Madam House
/\mnm lsland

Pookunhn

S/o T.C. Yousaf 'Noormahal House.
/\mml Iglaxgd,, -.

Applicants



T .4%{»5!."4.:@;5:‘% v Ty

(8]

:/\dmmmlam)n" ¢ . of Lakshadweep
'Kavaldthl 6?2 553 K ' :

4, Village (Dweep) Panchqyat

Amini Island represented by its

L)\CCUUVC Officer; . Respondents
(By Advocate M I. S .;I’_{adhéki‘ i“sh}nan)

20. "O‘.A’Nol 3?2522'013

[ Mohammcd Abdul Razak
S/o U.K. Nalla Koya
/\ualada iou%c
/\ndlou lsland

2. l\ Moc)sa .

(OS]

Bmyammada Touse

/\ndlou Isldnd--.- Applicants

(By Advocatc M K B (Jangjesh)

,,V e,;r.s us.
. I hc, /\dmlmsuatox

/\dmlmsnauon,of he Union Territory

ol Kavaxathn 682 555.

3 \ “'DL Jcmmcnl of Envlomment of Forests
Un}on lcmtoxy of Lakshadweep,
. f. i avalalhl - 667 555. : Respondents



21.

(V%)

Lo

(By AJV(: .‘

UA 376/7(,13

Savac 1 l\ _ag,c 40

‘inikkadu

S/o- Héarnzath ( P , P‘f"‘é:ll'i,purg
Kavalathl Island -

Aboobackel P K age 34
S/o I athahulla Puleenakeel
Kavaxathl lsland.

lehangcm Al 3 , age 32
S/0 Hamieed, Almpma :

- Kavm,athn,‘lslcmd. ,

| Shdjajhan B agc 35

S/o Kidave _dedyl

angesh)
- Versus
'1 he Admmlsuatm

/\dmlnlsllatlon of the UT of Lakshadweep
Kavaxalhl 687 535

DllCCl()I of 'an,chayals
par of Panchayats

) c':l:ence & Technology
13} T i y of Lakshadweep
Ka\/aldthl 682 555 '

1cplescmcd by 1ts Dnectox

g "\/lllag}e (chcp) Panchayat .

> Kav arathi-Island lcple%ented by 1ts
l }\CCLlllVC OﬂlCCl

, (ByA,@tv‘oéatéi Mr.S:R‘:ag.hgkrishnan)

0 ;t‘h»e UT of Lakshadweep, |

Applicants

‘Respondents



22, U/\ 527/20]

I I anook dgc 40

2.
. Applicants
(By Advb’caltle: M‘r.K.BA.;Gangesh)
Versus
I The /\dmmlSUleI
/\dmnmsnat;on of the UT of Lakshadweep
I\avamlhl 667 555
2. 1)llC(,lOl @fP' nchavats
)mem ént'of Panchayals
A(lliil.l],lél ;f of the UT of Lakshadweep,
Kdvmalh) 68° 555
3. ;D:Cpaljgne‘.m ol"~ El_:“:_nvironment & Forests
Union Territory of Lakshadweep
Kavarathi-'682[555
4. Village (chep) Panchayat
Kavarathi Island 1eplcsented by its A
l .,,\cc‘u'll_\(c!,:(); 1}9(}1 . Respondents
(By Advogaje:Mr,$;Radhakrishnan)
23.
. P
S/o Mohamood Hd]l Chendxpma
l\a\m athij
2. Sainul llamcodl lf age 39
$/o Allai l\ I Pokala Chepura House,
l\avaldlhl
3‘ .“'.age 35 lﬂﬁ A
Karutholapua House, -
., age 41 .-
Pallam House, : SRR



e

45

5. .
adam House, _
. Applicants
(By A Gangesh)
Versus
I Thé /\dll_idiljiStl'éfOl’
Administration of the UT of Lakshadweep
i(a\lzii‘atliif682 5_55. |
2. Duectm ofPanchayats
. Depanment ofPanchayats
'Admlmsllallon ofthe UT of Lakshadweep,
3. 4
Dire -Lducatlon
/\dnumshat;on of the Union T erritory
of Laks maweep, ‘Kavarathi-682 555
4. . Vi‘ilage‘(D\‘vecp) Panchayat
Kd\/dlalhl Islanid 1eplesented by its
l xccuuve OHI(,CI ' ' Respondents

M'adeena Manzil, Kiltan,

stihg Centre Kiltan
t, Kiltan. . Applicants,



(By Advocatc \/ 7 V [\/Iohanan)

2
Dcp utmcm of’Panchayats
/\dmnmsu cmon ol"thc U1 ofLakshadweep
Kavarathi- 687 555

3. The Chxef}mcculxvc Officer

District P anchayat Unit
Kiltan, Union Territory
of Lakshadweep-682 557
(By Adyvocate: M r."S.T{édhakri’shnan)
25. dA'33’x/2013

f‘-hmqm K C aoc 34

S/o Sayeed \/lohammad AM.
Kalm""mchaua (House) Agatti Island
UTofL akshadwecp
Wor I\mg, as casual labourer in the Department of
SC_llC,I];C,C & T lellwo]og)/, Agatti, Lakshadweep.
2. llydu P.

Slo Saycul liLllwaxx ”ajl U.
Pol\l\cnha )pada (1: ouse) Agatti Island

Aa mn;,

Respondents



L7

~Applicants

ékose, Sr. & Ms.Daisy I.Daniel)

ersus |
b S i |
ep; Kavarathi-682 555.
2. .'Chanpelson | i
Village (Dweep) Panchayat Agattl -682 557.
3. Chanpexson

V]llage (Dweep) Panchaydth Chetlat Island- 682 554.

4, The Jumon -:.Sc1¢1111ﬂc Ofﬁcex
31 Science & ‘Technology
_Chetlat 682. s4.

5. The Jumm Scxentxﬁc Ofﬂcer
bepaltment of 901ence & Technology
Aoam 682 557 '

6. DerCtOl ofPanchayath
Departmient of Panchayath
Ka\,{a-lia,_thl_‘: 682 555.- Respondents

(By Advocate ]\_}I;;.?Sizgkadhfék'rishnan forR1,4,5 & 6)

26.

b .
_ I dks.hadweep.!v o

2. K /\Zhal

Applicants

>

Versus




(O

mfg’z”:’éf?&’ oA,

% .akshadweep

Kdvax attl

Sub Dlvnslonal Ofﬁcel
Kilian Island, Umon lemtmy ofLakshﬂdweep
Kiltan. - :

Dircctbr
Services,
UT ofl al«shadwccp, Kavalattl

(By Advoccuc \/Ix % Radhakmhnan)

27.

o

(OS]

()A 344/2013

Kassim A
Slo. Auakoya P, P
/\.I.Q/a_thara: I lousp, Andrott

\/ ohammcd llassan CE
Slo: \unhlkoya SVP -
l dﬂyakkal H'ouse Andlotl

. Mohammcd Rafeek C.K

S/o, Koya K. s
C hcuya l\akkanal House, Andxott )

Mohdmmcd Kamdluddm M.K
Sf/’ Sh},habuddm ookoya Thangal

Respondents

. ..’* a

RO



49

th Andrott. Applicants:

/\dmm:' i on.ofthe Umon Temtmy
ofLakshadweep, Kavaxam - 682 555

2. Dll(.ClOI ol Panchayats
Depaitment of Panchayats
‘/\dmmnshatmn of the Union Territory.
ofl akshad\vce) Kavaratti ~ 682 555

3. J')Lpaltmcn't of'Flecu icity

Union lcmloxy of Lakshadweep
Kd\/dldlhl 682 355

4. Vlllage (chcp) Panchayal
/\ndnou lsland presenied by its - - :
Q’_fﬁge —f‘682€3§5__52. Respondents

- (By Advocdte ,_‘MI“S Radhakx lshnan )

28. ()A 343/2013

L /\yshomma LC
D/ol amsa, I Hachetta Ilouse Agathi

Bcc!alhumma P V

2. ,

D/o Kasml Koya" P’ 1hdnvccd House Agathl
3.
4.

5. /\bdu Shu<dc>1
_ S/O».l_,ate Usaf: .= . J
Melall,lam;l,Ig}llsg.e_, Agathi

I lidayathulla MK
0. /\'boobacke‘xu Koya V.K- o
/jo B»‘ ek kashikakads House Agathn |



12.

S/o Kasm] <Oya C P
Poovmoda llouse Aoalhl

Kunnathahm Housc Agathl

Nazer K
S/o.Kidave

K unnikathiy‘apaida House, Agathi

Showkathdlx M
S/o.Ummer B

Makdyachoda {'ouse Agathl ‘

S/o Muthath

:1?;1__1‘114(1'4‘ House, /\gathi :
'-/;\boIoBéwCl\c'l N. M

S/o /\bdul Rahman F

Kakkada l--?J 0 usc, ‘Agathi

S/o Mohamnicd Koya T.P
C ha]ldkkad llousc A&athl

\ ::;"i.obackm K



23,
2.

25.

27,
28,

29.

30.

/rv
/o ¥

1.‘#;\\ lu 1 Ra |

K

:;;?\& :
//: 2 j‘

51

M Ahammcd Koya:
SkoKoya | mE
'Blyathab1yoda Ilouse Agathl

- Nafeesa M K

1D/o.Abdulla K@ya K

f\/loolhamkﬂkkada lIouse Agathn

_ asmlko ya. i.
S/o /\bbobad'

apappada llousc Agathl




34.

35.

36.

38.

40.

' Sam

: /\bdulla B:'

S/o Ma)oe B
Munthn llho

deC( \/lohammed I
S/o.KaldP = * ,‘
I Ha Ilousc /\galhl

Nasee_r l.Pl L
S/o.Muthalif
lhel\l\u p ullnya llhm Agalhl

U baid U
S/o.Hamza U
:Umminerodach‘ctta House, Agathi

Sycd \/lohammcd K T
S/o. /\boo Sah F
Kaldmhlllnyoda IIousc Agathi

Maf 4P P‘
Mohammed
hl 'am ‘House, Agathi

S/0.E alhahulla A
Blygmljabl,‘)‘(ogd House, Agathi

Ilamomma T, P
)/o /\bdul kadelkoya P.C
' ulhlyall am, Agdthl




53

.44 ,R()%hna
| . ul Rahman
u /\oathl

46.

Koodém lIouse Agathl

47, Shq\ka’athali
S/o;L.ate Auakoya
Sai]a’niyodé H’,Q.Ljse,- Agathi

48. Nmsamudhccn \/ }\
S/o Hamza €K (L atc)
Vadak chla ll!am /\gathl

Applicants




4,
Respondents

(By Ad
29.
[ Ummcn Far ook Shdﬁ

S/0.Aboosala

Malikakal 110use Ammn
2. PA Séyedalij”"

Sto.Hamzakoya *

Puthi:ya”/\shérb‘da House, Amini
3. Rahmalh Be gam i |

D/o /\hamcd Malikakal House, Amini
4. /\hamedkdyﬁ

S/(_) ,Koyakldavu Surambi House, Amini
5. lelydbl P: C A

D/o /\nlhukoya Palhyachetta House, Amini
6. Bccb1 ,M P

'Mdl]lpUla House Kavaratti
oya,"Vadakkilapura,
b : Applicants

(By AdVO(,dlCMlKB (angesh)
Velsus

[ lhc /\dmmlsl]dtm
(\dnunnslrauon of the Umon Temtory




3.
Yy Director of Education — 682 555
4,
5.
;Exécutw O jcer = 682 555 Respondents

(By Ad "afd‘.}'}é.k_r.i_'s:hnan )

30. |

l.

D/o Kunh1kunh1 '
Palhcham H()use Kava1 atti Island

_‘_»7.
?" }u
< 217
,‘\"} ) 3 \1\‘ //

& ?9/,



Il

12.

.D'/o Valxya Abdﬁlahlman |

Vadaldwmela(,hadam Kavalam Island

:‘.’5._‘- "'._ PERATY
HE SN H

Beefathumma B .
D/o Aboobackel
Beelamthoda Kavarattl Island

Rabath Bee'gfu{_m P.p
D/o Attal K.P. .
Pochaxachepula 1\avaratt1 Island

Maudnalh '
D/o Miithu /\ynapuna
' pepma Kavarattl Island.

Admmlsu aﬁbn ofthe Union Territory
Kavaram — 682 555

' a’v"é';cétéij Mr._S.} iR’a”dHakr.fShna“ )

e e e

Applicants

;';-Ré§i50ndents



Anwar Hussam
D/o Essa .+ -~
Kottapwa House Amml

,‘Sajltha Beegum N
D/o_?.Sayeed Abdulla Koya
Bell HOUSe Amnm E

'Haiﬁéédathbl" :
D/o.Shaikoya
Monakkallachetta House Amini

: H'assainax'
S/o Mohdmmed
/\llmmcchetta House Amini

‘House, Amini.

(ByAavocate: Mr. B ﬁGlg;r‘lgesih)

Versus

e Administrator -
Admmlsucmon of the Union Territory
o[ L akshadweep, Kavaratti — 682 555

Dnecto; »o'f Panchayats

Applicants



W

Respondents

Abdul Hassan' |
Slo. Atlakoya

Sayed Mohammed
S/o ‘Aboosala’ . ' {
Karachetta HOUSe Andrott

Mohammed Hussam |
Slo. Mohammed' :
Bappathly'o*' 4t 'ouse Andrott

Applicants

Resf)ondents



33.

Yousaf

Slo.Pookoya
Puthlya Eddlyakkal House Amini.

.Admm tfétlon of the Union Territory
‘,o. a shadweep, Kavaratt1 — 682 555

AT 'tt ;Isl'and;represented by its
Executlve Ofﬂcer = 682 554

Applicants

Respondents



4 80 T
1.
2.
ya
3. \ : A
S/o Muthukoya 5
.Pentamvellpura House Andrott
4. Mohamied Fdisal |
S$/0.Siddegque. - -
Makket House Andrott Applicants
1. 1 hc Admmlsu ator '
/\dmlmstratlon of the Union Territory
oFLdkshadwcep, Kavarattl — 682 555
2. Depaltmcnt of/\mmal Husbandry
o .ofLakshadweep, Kavarathi
3.
4.
l~xecuuve Ofﬁéer = 682 554 Respondents
3s.
e e M
‘\\
.,',,/‘“m”‘&s7 ]




&l

T hekkputhlya Veedua Agattl

4, K: P Hom/akoya SRR
S/o.Aboobacker ' [
: Kamalmalmlyoda Puthlya Illam House, Agatti.

5. K. Showkathall
S/ Sydubukhau .
Kondmoda House Agattl

6. B”Sharafudhcenr
S/o Ummer Ella =" ¢
Bceyakutt]yoda House Agatti

7. \7 K Moh'amme’d Mukthar _
§/0.Abdulla Koya
Vadakk Kunnmamel House Agatti

8. Abdu Rahlmdnm
S/o D.lddceque

Applicants

. Kavaram — 682 555
n{?\"nim'alil‘-lusbandry

of Lakshadweep, Kavarathi
its Director — 682 555

anchayats
ﬁthe Unlon Temtory

Respondents




1. "l he Admlmslxator :
/\dmlmsu auon ofthe Umon Temtory
of[ akshadweep, Kaval athn 682 555.

2. The! Dnector (Selv1ces)
/\dmmlstratlon of the Union Territory
of L akshadweep (Secrctarlat)
Kavaram - 682 555 :

3. Dcpaxtmem QFAgrlculture
Union Terri 1toiy ‘'of Lakshadweep,
Kavafathi= 682:555.
Repxc%emed by its Dnector

(By Ad\;dcatélMl s Radhakrlshnan)

. o H
| PN -:; :
L

37 b‘A'si‘s,is’/z'(f)ilvai Con

i"

I Mulhhkoya L
- S/o Shalkoya

Applicant

Respondents

Applicants



dweep, Kavarathl 682 555
4. ‘Vlllage (Dweep) Panchayat

“Andrott: Island epI@sented by its :

_I*xccutlve O‘fﬁcei 682 554 Respondents
(By Adiy.qvgate: MxS Rga;dlhra‘klﬁ'is}htna.n )

38. ()A356/2()13

Applicants

682 555

) ?V%’ am

Respondents




4, /\bdul Latheef ,
S/o.Pallath Kunhl Koya*
Nenempappc}da:House, ‘Kalpeni

RSO N



Agnculture

2.
— .of Lak'shadweep, Kavarathi
) (\ n:\:f\ 1’2‘“ its Diréctor
REEANO. g ‘f/e.,. 55'
o //’" N

3. anrectm of | P,anchayats
\‘él epaltmeni of Panchayats
A’Adimmsu auon of the Union Territory

‘“0- *akshddweep, Kavarattl

Applicants



1 ~
-
Kolr‘”“"; By its -
ﬁ Respondents
S~ Bya an)
40.
Abdul Latheef o
Keela. Vlllattom Amm Island
Lakshadweep e _~_; Applicant
(By Ms.Shahna Kanhxkeyan)
Vensus , l
. Vlllage (Dweep) Panc "éyath
~Afini; Island :
:Repnese"tve'd by the Chalr Person
2. VSecretary i
Department of Panchayath Kavarathi
3. :Dlrector ~
E mployment and Trammg
Union Terr 1101y ofLakshadweep
Kavarathl ';5 N Respondents
Applicant

'.:.}.'..
S

1. an ase (chep) Panchayath




Respondents

42 OA 362/2013

Rabeehathulla B.P. aged 35 years

S/0. Mohammed Koya T.N,,

Labourer, Klltan Resmmg at Vallyapura House,

Kiltan Island ST Applicant

(By Advocate Sn P V Mohanan)

; R Versus
I.  ‘The'Administator, -
U T of L akshadWeep, L
Kavaratti- 682555,
[lectucal.[)msnon Kavarathy.

2. Dlrector ofPanchayat
part "jt 'o Panchaydt

Dweép Panchayat Kiltan-682 557. Respondents

Applicant

Versus

adl g2l /'\»,,‘ ~
}:0 N\\Nb i r{,{f N



/f: e \ S/6, _ayeed
RN ”‘ ka’nmpwaHOuse

I o L 03 LA
t S

[212)

'lhe 'haupe n', Vi ag;e Dweep Panchayat,
: "Klltan—682 557 iE

i

[By Advocate Sn S Radhakrlshnan (R1- 3)]

44. ()A 364/2013 {5

Abdul Qublsh S/o. Samul Abld P., aged 27 years,
Malikakal, Kiltan, U'T_,,. of Lakshadweep, working as
Casual Labouxel (L e“,Stock Inspectors Trained Labour),
Animal Husbdndly Department U.T. of Lakshadweep,
Kavaralhl S

e

2. . Lhaurpexson Vlllag,e (Dweep) Panchayat
iK'l'lian7—682 557

,...»«n\

Respondents

Applicant

Respondents



Applicants

ocate Mr, IK’lB; G'ange;;s’h) |

"'Versu's'” |

l. The Admmlstrator
/\dmmlstxatlon ofthe Union Territory
o( L akshadwcep, Kavarathl 682 555.

l:aKsh dweep v)eveIopment Corporation Ltd.,
Port Contro] Tower, Andrott — 682 554
-chresented by 1ts Ofﬁcer in charge.

4. -Dnrectorate of Art & Culture
/\dmlnlstlatlon oflhe Umon Territory
of L akshadweep Kavaratti — 682 555.
chresentec byv f‘t"s Dlrector

Respondents’

/x:'"”“-a “
O\P\NlS'Q o



M illm laged, f44 years, S/o. Kidave A,
' -Panchanal _jse Andrott

6. Khan agcd 32 years S/o Muthu,
' Puleenakeel House Kavarattl

7. /\bdulbau aged 34 years S/o. Hamza Koy,
Monakkal House Ammg

8. 'Saycd 'Koya aged 44 years S/o. Pookoya,
Meelachen House Amm1 | Applicants

':'.'! R TREIR '5,
L M e Ty e PN

Versus

. l hc /\dmmlsu ator, L
Admnms“a}tlon ofthe Umon Territory of Lakshadweep,

“of Agrlculture Union Tetritory of Lakshadweep,
Reé cnted by its Director — 682 555.

4, Vlllag,e (I)Weep) Panchayat Andrott Island,
1cpresemed by'lts ercutlve Officer — 682 554.

v

Respﬁhdents

-i

'__ _"’._, T ,/,-«//




7

:._,o.. Sayed Méhammed,

‘dv 32 years, S/o. Nallakoya,

Perumpal & e,, Androlt

N'cg)'or‘u'l' Am
Pandath Pu

d 36 fy"ears, S/o. Shaikoya,
R‘Lﬁiﬁ'ra 'H“(I)use Andrott.

Ham/akoya ag;ed 525 years S/o. Koya Kidave,
Chckkdrakkad House Andrott

Mohammed Kasym ag 37 years, S/o. Ahammed

mA., 3agéd 39 years, S/o. Yousuf,
iS¢, Andrott.



Applicants

Admlmstratlon of the Umon Territory of Lakshadweep,
Kavaratti- 682 555 i

2. .Dneclol ofPang:hayats
o . P .

Respondents

11, '




o

Applicants

Versus

The /\dmmlsucuor

Administration of the Union Territory of Lakshadweep,
Kavaratti- ()82»555.

DllCLl()l ()l Panchayats'

Dcpattmcm of Pcm(,haydls

_/\dnumsucmon of the Union Territory of Lakshadweep,

682,555,

,1[,

Kavax am

:I)ncuolatc o Mgdlcal and Health Services,

Union [cmt’, of Lakshadweep, Kavarathi,
I.{cplcscntcd by ns DlI‘CLLOl 682 555.

Village (chcp) Panchayat
Kavaratti [sland, represented by its
Lxecutive ()ﬁ'i

cer — 682 555.

Villdgé (I)wcup) Panchayat,
/\ndlou lsland' er "cscnted by its

Respondents

P Nascc ,‘aocd 35 yecus S/o Kunhlkunhl
Pdlllchdmll ouse, Kavaxdm

l’ l Ndscu [ag:cd 32 yccus S/o0 Hamzath,
[’uthlyd lllam Kavaram

.l'34 years, D/o Kunhi Koya,
aratti.




R

Fis

(By Advocate: Sn K B (Jangesh) (4’
Versus
. The Admlm ;-ll;clt()l

Administr ior :ofthc
Umon Tertitc 'of Iakshadweep, Kavaratti.

v

I)cpmlmcnt

2. ) /\mmal Husbandly,
Union Territo y'of Lakshadweep, Kavaratti
l,cpmsunlcd by, :;;s Dlrec_tox.

3. Ducclox ofPanchayats

Department: of Panchayam
Administration’of the ™

Union Icrrrtony of Lakshadweep,
Kdlecllll

\4[](1d|\kly()d &l
l\;i_dgx'mdl. .

e \/\d'mnmsucmon oflhc Umon Territory

Applicants

Respondents

Applicant



- @ o7s

of Lakshadweep (Secretariat),
Kavaratti — 682 555.
3. Department of Weights & Measurers
Union Territory of Lakshadweep,
‘Kavarathi — 682 555.
Represented by its Director. : Respondents

(By Advocate Mr. S. Radhakrishnan)

S51. OA 373/2013

l. Abdul Saleem, aged 32 years, S/o Nallakoya,
Ummerthakkada House, Andrott. ;

2. M.M. Mohamined Igbal, aged 37 years,
S/o Migdad, Meelad Manzil, Andrott. Applicants

(By Advocate: Sri K.B. Gangesh)
Versus

l. The Administrator,
Administration of the
Union Territory of Lakshadweep,
Kavaratti.-682555

2. Director of Panchayats,
Department of Panchayats,
Administration of the
Union Territory of Lakshadweep,
Kavaratti,-682555

3. Department of Science & Technology,
Union Territory of Lakshadweep, Kavaratti
represented by its Director.-682555

4, Environment Warden,
Department of Environment & Forests,
Andrott-682 554,

,/\/ ‘ir\\ :“5 .~ Village (Dweep) Panchayat,
- N “‘“{: “Androth Island represented by its S
W A .E)‘(Xecutive Officer-682 554. : Respondents

Y
o
<

!, (By Advocate: Sri S. Radhakrishnan)

e //



52.  O.A No. 380/2013

Nasar P. Muhammed Nasar

‘S/o. Nallakoya, ‘

Puthiyath House, Androth Island

Union Territory of Lakshadweep — 682 551.

(By Advocate Mr. E.C. Bineesh)
Versus

l. The Admlmstl ator,

Union Territory of Lakshadweep,
Kavarathi Island - 682 555.

2. The Director (Services)
Administration of the Union Territory

of Lakshadweep (Secretariat Establishment Section),
Kavaratti Island ~ 682 555.

3. Director of Panchayats
Union Territory of Lakshadweep
Kavaratti Island — 682 555.

4. ‘The Director
Agricultural Department
Union Territory of Lakshadweep
Kavaratti Island — 682 555.

5. Plant Protection Officer
Office of the Planit Protection Officer
Androth, Urtion Térritory of
Lakshadweep ~ 682 557.

(By Advocate Mr. S. Radhakrishnan)
53. QA 381/201_3
I.  B.Saidali, S/o late Mohammed Koya

’ Pailiyach‘efta,_Bianda‘yam House,
Agatti Island, Union Territory of Lakshadweep.

2. K. Muhammed Rafeek, aged 42 years,
S/o late Muthukoya, Kattampalli Poomada,
m’y\!(\kkandiyoda House, Agatti Island,
i
R ""eﬁ men 1emtory of Lakshadweep.
W\\A’/ x
A’t";, \K‘i}“ amaludiiih, »Aged 40 years, |
TS I%I;e Ummer, Mariyathoda Kandawargothi House

b s
|

j Island, Union Territory of Lakshadweep.

Applicant

Respondents




r‘. R

4. " K. Sarommabi, Ag,ed 36 years, D/o late Kunhikoya
Keeldxllam I'hekkeelapura House, Agatti Island, .
Union Territory of Lakshadweep. Applicants

(By Advocate: Sri N. Anilkumar)
v Versus

l. The Administrator,
Union Teiritory of Lakshadweep, Kavaratti.

2. The Chairperson, Village (Dweep) Panchayat
Agatti Island, Umon Tettitory of Lakshadweep.

3. The Em ploy’ment Ofticer, Kavaratti,
Union Territory of  Lakshadweep.

4. The Director ¢f Panchayat,
- Department of Panchayat, Kavaratti,
Union Territory of Lakshadweep.

5. lhe Executive Ofﬁccr/Spec1a1 Officer,
Village (Dweep) Panchayat, Agatti Island
Union Territory of Lakshadweep.

6. The Deputy Collector/ASO, Agatti Island,
' Union Territory of Lakshadweep.
7. The Social Welfare Inspector, .
Women & Chief Development Office,
Agatti Island,
Union Territory of Lakshadweep. : Respondents

(By Advocate: Sri §. Radhakrishnan (R.1,3 to 7))

54. QA 38472013

I. - Ishaque A.C., aged 35, S/o. Junies T,
Bus Helper, District Panchayat, Kiltan,
Residing at Arakkala Chetta House,
Kiltan Island, UT of Lakshadweep.

Abdul Rasak K.C., aged 37,

: ‘/0 Kasmlkoya P.P., Bus Driver,

istrict Panchayat, Klltan, ‘ :
*Residing at Kattichetta House, IR T
Kiltan Island, UT of Lakshadweep. ‘



aged 39, S/o. Late P.S. Kunhimon,

Bus Cleaner, District Panchayat, Kiltan,

Residing at.Saife Manzil, Kiltan Island,

uT ofLakshadweep Applicants -

3. Noorulla §.M.,

(By Advocate: Sri P.V. Mohanan)

, : Versus

I, The Administrator,
UT of Lakshadweep,
Kavaratti-682 555.

2. Director of Panchayat,
Department of Panchayat,
Administration of UT of Lakshadweep,
Kavaratti — 682 555.

3. Chief Executive Officer,
District Panchayat, Kavaratti — 682 555. Respondents

(By Advocate: Sri S. Radhakrishnan)

55. OA 386/2013

. Jahathali P.P., aged 33 years, S/0. B.C. Uduman,
Puthiyapura, Amini Island, Union Territory of Lakshadweep,

Pin — 682 552.

2. A. lsmall aged 45 years, S/o. Eassa, Andrati Yoada,
Amini | sland ‘Union Territory of Lakshadweep, Pin — 682 552.

3. Khalid Un’nam, aged 40 years, S/o. Mohammed Puthumamachetta
Amini Island, Union Territory of Lakshadweep, Pin — 682 552.

3

4. Moosa Peechandam, aged 38 years, S/0. Abdul Khader,
- Mannathachetta, Amini Island, Union Territory of L.akshadweep,
Pin - 682 552.

S. Amanulla A.M., aged 33 years, S/o0. Kunju Koorumel,
Amini [sland, Union Territory of Lakshadweep,
Pin - 682 552.

Khalid A.P, aged 35 yeaxs S/0. Alimohammed, Aliyachetta,
Amini Island ‘Union Territory of L akshadweep, Pin — 682»5”5

vl WY
:5 ;\mem

..



- . ’ , 79

8. Abdul Salam A., aged 38 years, S/o. Khader Thottanada,
Aminipura, Amini Island, Union Territory of Lakshadweep,
Pin — 682 552: '

- 9. Noorul I~-Iassa§iﬁ K K., aged 38 yeafs, S/o. Abusala Kochu Kannada,
Kallakakkat, Amini Island, Union Tetritory of Lakshadweep,
Pin — 682 552.

10. Jalal B.M,, agcd 31 y'earvs, S/o. Khader T., Bahija Manzil,
Thattanoda, Amini Island, Union Territory of Lakshadweep,
Pin — 682 552.

1. Najeeb A., aged 31, S/o. Kidavu T.C.,
Ayeshera, Amini Island, Union Territory of
Lakshadweep, Pin'= 682 552.

12.  Nafeesath U.,-aged 35 years, D/o. Eassa Kottappura,
Unnam, Amini Island, Union Territory of Lakshadweep,
Pin — 682 552. - Applicants.

(By Advocate: Sri Shiraz Bhava V.S.)
Versus

. The Union Territory of Lakshadweep,
Kavarathi — 682 555,
represented by its Administrator.

2. The Director of Panchayaths,

Department of Panchayaths,

Administration of the Union Territory of LLakshadweep,
Kavarathi — 682 555.

The District Panchayath, Amini, rep. by its Executive Officer,
Amini Island, Union Territory of Lakshadweep, Pin — 682 555.

(OS]

4. The Village (Dweep) Panchayath, Amini Island,
Union Territory of Lakshadweep, Pin — 682 555,
Represented by its Executive Officer. . Respondents

(By Advocate: Sri $ Radhakrishnan)

56. QA 388/2013.

’an<J:P'-) Amanulla, aged 38 years, S/o. Sayed
“uMohammed P.K., Puthiya Pandaram, Kiltan.
\“Iw, \\ B | ) .‘ N
Fubaraka Banu, aged 27 years, D/o. Ibrahim,
> 4w | : )
~ [ dvanakkal House, Andrott.



3.

go

K. Sajeedkha_jn, aged 26 years, S/o. Cheriyakoya,
Kunnel House, Amini. Applicants

(By Advocate: Sri K.B. Gangesh)

Versus

The Administigtor,
Admmmtxatlon of the Union Territory of Lakshadweep,
Kavaratti — 682 555.

Director of Paznchay-ats, Department of Panchayats,
Administration of the Union Territory of Lakshadweep,
Kavaratti — 682 555.

Department of An’im.al Husbandry, Administration of the
Union Territory of L.akshadweep, Kavaratti, represented by its
Director — 682 555.

Assistant Settlement Ofﬁcer,
Amini lsland-!—_682 554.

Village (I)weéfp) Panchayat,
Kiltan Island, represented by its Executive Officer-682 552.

Village (Dweep) Panchayat,
Andrott Island, represented by its Executive Officer-682 553.

Village (Dweep) Panchayat, Amini Island,
represented by its Executive Officer — 682 554. Respondents

(By Advocate: Sri S. Radhakrishnan)

57.

1.

~e. ./5‘
SRFEENIg o

0A 390/2013

C.N. /\bdul Hakeem aged 38 years, S/o. Koya,
Cherlyannallgl House, Kalpeni.

K.I. Clnel‘iyalgoya K.C., aged 48 years, S/o. Pookoya,
Karupathaillam House, Kalpeni.

K.K.Sadique Ali, aged 44 years, S/o. Mohammed C. P

\Konhankdkkada Ilouse Kalpem

i

S \"f:@\N llabusabl ag,cd 50 years, D/o. Attakoya
j o Chenyannallal House, Kalpem

9.

I‘Iameeddbl aged 41 ycars D/o. Ramalan,



Pakkath House, Kal pem

6. AT Sheemab1 42 years, D/o. Hamzakoya,
Athanam Ihouam House, Kalpeni.

7.  AXK.Muthub, a‘ged 53 years, D/o. Cheriyakoya,
Alikakkada House Kalpeni.

8. K.K. Habusabi, aged 42years, D/o Sayed Mohammed Koya,
Kandamkalam House, Kalpeni.

9. Bambathi, aged 43 years, D/o. Ahammed P.,
Chadachiyoda House, Kalpeni.

10.  Abdul Saleem M., aged 34 years, S/o. Mohammed A K.,
Manjiyanam House, Kalpem

11 Naseema M.P., aged 33 years, D/o. Mohammed K.P.,
Mayamkakkapura House, Kalpeni.

12, Humairath P., aged 42 years, D/o. Sayed,
Poodiyath House, Kalpeni.

13.  C.O.Balkees, aged 53 year‘s, D/o. Yussaf K.V.,
Chadachiyoda House, Kalpeni.

14. B. Abdurahiman, aged 49 years, S/o. Muhmed M.,
Beerandhoda House, Kalpeni.

15. K.C.Abdul Laffar, aged 38 years, S/o. Aboobacker,
Kuttiyachada House, Kalpeni.

16. M. Anwaraged 37 years, S/o. M.P. Khader,
Maral House; Kalpeni.

17.  M.P. Hajira, aged 36 years, D/o. K.P. Mohammed,
Mayamkakkepura House, Kalpeni.

18.  C.G. Naseema Beegum, aged 36 years, D/o. Hamzakoya MK,
Cheriyachaman Gath House, Kalpeni.

19.  K.K. Attakoya, aged 59 years, S/0. Ahamed Kunji Koya,
Kandamkalam House, Kalpeni.

0\, Ihang,akoya,(ag,ed 33 ycars S/o. Chariyakoya E.,



22.  Jaffer, aged 3‘2 years, S/o. Hasan T.P.,
Kaladi IIouse Kavaxatu

23. Basheer aged 36 years, S/0. Mohammed P.,
Kunmnamel House Kavaratti.

24.  Amina, aged 42 years, D/o. Aboobacker,
Theklapura House, Kavaratti.

' 25.  Kadisha, aged 55 years, D/o. Aboobacker,
Kunninamel House, Kavaratti.

26. Rahmath, aged 38 years, D/o. Mohamimed P.V.,
Alachaoppada House, Kavaratti.

27.  Raziyabi, agéd 33 years, D/o. Ali,
Kunnumpuram House, Kavaratti.

28.  Shamshadbeéguim, aged 31 years, D/o. Kuttiyammed,
Kunnam House, Kavaratti.

29.  Jamecla, aged 37 years, D/o. Kunhikoya,
[Fathima Mangzil, Kavaratti.

30. Lilar, aged 28 years, S/o. Ahamed A.P.,
Kadapurathaillam, Kavaratti.

31. Noorul Ameé%n, aged 33 years, S/o. Sayed Buhari,
Palalam House, Kavaratti.

32.  Abdul Rashecd aged 23 years, S/o. I—Iasamar
Umbiyapura House Kavaratti.

33.  Hussain B, aged 43 years, S/o. Kunhi Kunhi P,
Biranthoda Ho‘_use-, Kavaratti.

34.  Mohaminedali T.P. , aged 35 years, .
- Slo. /\boobacke1 K.K., Thekkilapura House Kavaratti.

35. Sajld Khan, aged 39 years, S/o. Sayed Koya,
Edanilam Holﬁ'se Kavaratti.

/XDW\';%\ Jassin C. " dged 33 years, S/o. Ali K.P,,
i Ay Jvl 1870

.Chonam 110use Kavaratti.
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38. Mohammed Shaifec P.A., aged 35 years, S/o. Kuji Seedi Koya,
Puthlya Allkom Amini.

39. /\bdul Rahcem aped 34 years, S/o. Abdu Rahiman,
/\ynepum Ho_use, KdeIaUl

40. Mushm ag,cd 39 years, S/o. Nallakoya,
Kutmhayapum House, Kavaratti.

41. »/\kbdrT P., dng 33 years, S/o. Kidave K.,
Thar ammakcpux a House, Kavaratti.

42, Faizel‘I—Iussain\,_aged 37 years, S/o. Shahul Hameed,
Palamkakkada House, Kavaratti.

43.  Najumudeen P, aged 36 years, S/o. Shamsul Noor,
Pallicaham House, Kavaratti. ‘

44,  Shihab, aged"35 years, S/0. Kunhimoideen, Mullapura H_ouse,'
Kavaratti. :

45.  Aman, aged 37 years, S/o. Aboobacker, Kaladi House,
Kavaratti. .

46. Raheem A, af-"ged 30 years, S/o. Khader, Agam House,
Kavaratti.

47. Firozkhan, agcd 27 years, S/o. Sayed Poo,
Ullikanapur House, Kavaratti.

48.  Abdul Hashim M.1., aged 33 years, S/o. Attakoya,
Mukriya [Hlam House, Kavaratti.

49. . Kadisha, aoed 44 years, D/o. Ukkas,
' Umbxyqpulallousa Kavaratti.

50. C.P. Abdu | Razak, aged 42 years, S/o. Mohammed,
' ChdmayathapmdHouse Kavaratti.

51, K. ‘Abdul Rasheedu, aged 42 years, S/o. Hamzath,
Kunhibiyoda House, Kavaratti.

(}«L’ Ra lccm ngCd 3 years S/o. Hameed,

e";p':\’

: ‘.1 abeeb Rahman, aged 43 years, S/o0. Khalid, .
7/ Me athjrgvathapura House, Kavaratti. o i
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56.

57.
58.
59.
60.
61.
62.
‘63.
64.
65.

66.
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Moomirjath', aged 37 years, D/o. Kidav,
Neliyampura Hous’e, Kavaratti.

Halima, aged 35 years, D/o. Koyamma,
T haleel{epula House, Kavaratti.

Sayed. Abdul Rdheem aged 46 years, S/o. Haji Sayed Shalkoya
Ummarmanooda House, Kavaratti.

Abdul Reheem, aged 30 years, S/0. Hamzath,

~ Mannayapura FHouse, Kavaratti.

~ Mullabi U.P., aged 38 years, D/o. Hamzath,

Ullkanapura House, Kavaratti.

Sayed Abdul Jaleel, aged 39, S/o. Aboobacker,
Puthiya Kunnamkalam, Kavaratti.

Muhsin, aged 38 years, S/o0. Koyamma,
Kunnumpuia House, Kavaratti.

Seethi Koya,%éged 39 years, S/o. Cheriyakoya,
Edanilam House, Kavaratti.

Mariydmmab?’iv, aged 36 years, D/o. Mohammed,
Kattikulam House, Kavaratti.

Mohanﬁm_ed Shaﬁ, dged 33 years, S/o. Ahammed Haji,
Pakichipur‘a HO“use, Kavaratti.

Mubcena aged 23 years, D/o. Sayed Poo,
Nehyampwa House, Kavaratti.

Salma',fﬁaged 2_;2 years, D/o. Cheriyakoya,
Vadakila pura House, Kavaratti.

Mullaxﬁrné‘d,élged 32 years, S/o. Attakoya,
Vadkilapura, Kavaratti.

Sairabanu P.E., aged 31 years, D/o. Sayed Shaik Koya,
Madal House, Amini.



70.

71.

72.

73.

74.

75.

- 76.

77.

78.

79.

&0.

g1,

82.
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Cher1yai<oya M.C., aged 32 years, S/o. Hameed,
Melachetaa House Kadmath.

.Shafee \/ P., aged 39 years, S/o. Isma11
Vadakkllapuga House, Kadmath.

Fazeerali N.M., aged 25 years, S/o. Kahalid,
Noor Mahal, Kadmath.

Shahul Hameed, aged 21 years, S/o. Ibrahim,

Melachetta House, Kadmath.

Najmudeen P.N., aged 28 years,
S/o. Cheriyakoya, Puthiyathanoda House, Kadmath.

Mohammed Iqubal, aged 46 years, S/o. Khader,.
Attalada House,Androth.

Muthubi A.K., aged 42 years, D/o. Muthukoya,
Appurakkat House, Androth.

Hajarommabi E.K., aged 40 years, D/o. Shikoya,
Edayakkal House, Androth.

Badarudheen Koya A.B., aged 38 years, S/o. P.S.J. Thangal,

Aliyathammada Bithathabiyyapuram House, Androth.

Asmabi, aged 38 years, Dro. Koyartimig A.,
Mayyampokkada House, Androth.

Shahnaz Beegum C.P., aged 36 years, D/o. Nallakoya,
Chattapokkada House, Androth.

Fathimath Suhara, aged 38 years, D/o. Koyamma,
Bappathiyoda House; Androth.

Nusaiba A, aged 45 years, D/o. Yousaf M.P,,
Achammada House, Androth.

Khaulafh L., aged 38 years, D/o. Nallakoya T.,
Lavanakkal House, Androth.

Balha'ﬁ"., a,geid 37 years, D/o. Pookunhikoya,
Thailath House, Androth.
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94.

97.

98.

__ mab1 L. aged 40 years, D/o. Seeth1 M.,
Lavan lHouse Androth

Sarommal 1T aged 43 years, D/o. Aboobacker
Thachery House Androth.

Mullapoo M. K aged 39 years, D/o. Koya,
Maidandurakatt House, Androth.

Hafeera L., aged 39 years, D/o. Koyamma K.P.,
Lavanakkal House Androth.

Aysummabi | T , aged 45 years, D/o. Muthukoya K.P.,
Thachery House Androth.

Habeebath A, aged 42 years, D/o. Muthukoya K.K.,
Ayinammada House, Androth.

Muthub'i P.M:;.,'aged 42 yeas, D/o. Yakoob,
Puthammadam House, Androth.

Ramlath Beegum, aged 42 years, D/o. Sherukunhi,
Kunnel House, Androth.

Hameedath M, aged 43 years, D/o. Siddiqu M.K.,
Makkeg_House, Androth.

M., i‘aged 39 years, D/o. Nallakoya M.,
Math Houseﬁ Androth.

Rahil M aged 39 years, D/o. Nallakoya,
Mathll House Androth.

Hussain P.P.," aged 45 years, S/o. Aboo Sala,
Poovinapura House, Androth.

Attakoy‘a, age‘d 56 years, S/o. Asainar K.,
Attalada‘ House, Androth.

. Hussam;;}: K., aged 48 years, S/o. Seethikoya,

Edayakkal House Androth.



103.

104.

105.

106.
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Hussam K., a}ged 50 years, S/o. Sayeed Bhkari T.M.,
Kunnéshada House, Androth. _

Ismail; aged 40 years, S/o. Lava Burhikage Mb’osa,
Kunnumangellouse Androth _

9uba1dab1 ag,ed 37 years, D/o. K.K. Sayedmohammed,
Pathada House, Androth.

Pookunhi, aged 31 years, S/0. Saye Mohammed,
Keechelam House, Androth.

M.P. Mohammed Hussain, aged 35 years, v
S/o. Kidave, Moodaimpura House, Androth. Applicants

(By Advocate: 'Sri KB Gangesh)

Versus

The Admlmstrator
Administration of the Union Temtory of Lakshadweep,
Kavaratti — 682 555.

Director of Panchayats Department of Panchayats,
/\dmrmstratlon of the. Umon Territory of Lakshadweep,
Kavara, i — 682 SS8.

:'Dcpartment of Labour and Employment,
Adm!nrstratnon of the Union Territory of Lakshadweep,
Kavarattl - 682 555.

Department of Education, Administration of the Union Temtory
ofLak%hadweep, Kavaratti, represented by its Director — 682 555.

Department ongrlculture Administration of the Union Territory of
Lakshadweep, Kavaratti, represented by its Director — 682 555.

Departmem of Women and Child Development,
Admlnlstratlon of the Union Territory of Lakshadweep,
Ka 1, represented by its Director — 682 553.

Depattinent of Fisheries, Administration of the Union Territory of
dksha d weep, Kavarattl represented by its Director — 682 555.

gepartmem of Animal Husbandry, Administration of the Umon
erritory of Lakshadweep, Kavaratti,
*rlepresented by its Dnrector 682553.
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Lakshadweep Khadr and Village Industries Board,

9.
Kavarattl represented by its Chairman — 682 355.
10, Revenue Sub Dmsnonal Officer, Kavaratti Island — 682 555, .
Il.  Sub *»Dl'vzrsron”acl O‘fﬁce’r' Amml Island — 682 554,
12 Assist {:‘”Engmeer LPWD Sub Division, Andrott Island- 682 553.
13. L akshd,,,weep District Panchayat, District Panchayat (HQ),
Kavaratti, S
represented by its Chief Executive Officer — 682 555.
14.  Village (Dweep) Panchaydt Kalpeni Island, reprcsented by its -
Executive Ofﬂcer - 082551,
15.  Village (Dweep) Panchayat Kavarattr Island, represented by its
Executive Ofﬁcer —-.682 555, :
16.  Village (D‘W“ee’p) Panchayat, Amini [sland,
represented by its Executive Officer — 682 554.
17. Village (Dweep) Panchayat,
' Kadamath Island, represented by its
Exec.dtvi‘:je‘Ofﬂcer 682 553.
18. Vrllage _(:Dweep)Panchayat,

Androth'Island; represented by its
Executive Officer — 682 552, Respondents

" [By Advocate: Sri'S. Radhakrishnan (R1-8 & 10—18)]

58.

l.

0A 392/2‘013

Hussam S/o Aboosald '
Sdramappada (Konchukakada) House,
: re'sently working as Cleaner,
RGS ,ospr’tal Agatti.

Shukoprr‘,'. S'r/p_clate K~1dave,
Pakrumupanoda House, Agathi,
Presently working as Cleaner,
RGS Hosprtal Agatti.

i:' ielheef S/o Auakoya

'ﬁ(*ah<and1yoda House, Agalhl.

Pregently working as C_leaner
%(G__lnHosprta_l Agatti.




10.

12.

39

Hameedath, D/o Koyassan,
Aynepara Ilouse Agathi,
Presently wor kmg as Cleaner,
RGS Ilosyalta] Apgatti.

K

RGS llospltél A;Dattl

Hajara, D/o late Hyder,

Beepapada House, Agathi,

Presently working as Cleaner,
RGS Hospital, Agatti.

Sheemabi, D/o late¢ Shamsuddeen,
Beepapada House, Agathi,
Presently working as Cleaner,
RGS l—I_ospital, Agatti.

Abida, D/o lIamecd
yachoda House, Agathi,

. Presently working as Cleaner,

RGS Ilospltal Agattl

Sulaikla, D/o Mohamed,
Koylam IHouse, Agathi,
Presently working as Cleaner,
RGS I~~{ospital, Agatti.

: Sulanmcm, 5/0 Hamza,

Kal'»g i LthlyodaIIouse Agathl

Ma’h"a"n; ._vod 5/0 Koyassan
/\mpcxpally IIouse Agathi,
Plesemiy workmg as Cleaner,
RGS Ilospltal Agatti.

‘Eaifuila S/o Abdurahiman, -
Mauyathoda House, Agathi,
Presently" working as Cleaner,
RGS llo‘spntal Agaul




14.
I
15, Abdulla, S/oiKhalid,
Kandavar Gothi House, Agathi,
Presently workmg as Cleaner,
RGS Hospltal Agattl o Applicants

(By Advocat@: Sri R Ramadas)
Versus

1. The /\dmmxs{ratox

3. The "M!c:dlcdll'Ofﬂcex in charge,
Commumty Hcalth Centre, Agatti Island,
ion Terr Respondents

udd'efen, aged 41 years,

ed \Madkmachctta Kattipura House
\bouirer;

e: Assistant Engineer Electrical,
'Dw:snon Kadamat

: ged 31 ycals S/o late Nallakoya
[House, Kadamat, Skilled Labourer,
Assistant Engineer Electrical,
Dlvmon Kadamat.

(U]

b




o

Bifiy ouse, Kadamat, Skilled Labourer,
ssistant Engineer Electrical, -
ivision, Kadamat,

5. K.P: Kunhnkoya aged 41 years, S/o late Hassainar,
Keclacheny ‘House, Kadamat, Skilled Labouter,
Office of the ‘Assistant Engineer, Llectrlcal
Hccmcal gub DlVlSlon Kadamat

(By Advocatc Sn R Sleelaj)

I The Admlnlstl ator,
Union’ T emto_l"’y of Lakshadweep,
Kavg;j‘at‘liv—68%5-lf55.

2. The Director,of Panchayat,
Department: 6I"Panchayat
Administr atlon of Union Territory of Lakshadweep,
Kavaldm 62)2 555.

3. The the Executlve Officer, District Panchayat
Kadamat-682 556

1.h¢ '/-\'ssn,stant Engineer, Electrical,

ya,
inga Skllled Labourer
Anim “fusbéndry Unit,
Urifon lemtmy of Lakshadweep, Kalpeni-682 557
and 1031d1ng at Thithiyapada Housc
Kalpcm Island 682 557.

3. M, Hydm
workiri;

j, S/o ldle M.K. Yousef aged 43 years
as C,asual Labourer,

Applicants



Ammal Iiusbandry Unit,

Union Ferrrtory of Lakshadweep, Kalpem -682 557
and residing 4t Manchiyanam House, :
Kalpeni {sland-682 557.

and: : 1d1ng dt (akatchryoda House,
Kalpem [s] and 682 557. »

M. K Naseer S/o P. Cheuyakoya aged 33 years
working as Casual Labourer,

Animal Husbandry Unit,

Union Territory of Lakshadweep, Kalpeni-682 557
and residing at Malmikakkada House,

Kalpem sland 682 557

M Kaldm %/o I\/I C Muthukoya aged 34 years
workrm as Casual Labourer, ,
Amm' " —lusbandry Unit,”

K K Mohammed Rafeeque S/o V.K. KOJankoya aged 45
yeais, worL<1ng as Casual Labourer, - .

Ammal Husbandry Unit,

WUnion Terrifory of Ldkshadweep, Kalpeni- 682 557

and resrdrng‘vet‘,Kandamkalam House, . -

‘dj—:‘6‘82 557, -

S/o late M.C. Ahmedkunjr aged 47 years
asual Labourer o

andry: Unit, -

' ot"Lakshadweep, Kalpeni-682 557
Mcual House Kalpem Island-682 557.

K. O Abc‘ am, S/o P Assamar aged 39 years
workmg as Casual Labourer
Animal Hu%bandry WUnit, -

_Umon Terr 1t01y of Lakshadweep, Kalpem 687 557
“and: resrdmg, at Kakatchiyoda House
"w Kalpem Island 682 557

afa S/o late Sayedmuhammedkoya
' s_f_," working as Casual Labourer
1sh n‘dry Umt ’



I
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Union ’l"cnitce)v'lly of Lakshadweep, Kalpeni-682 557 |

and residing at Pokkarappada House,
Kalpem lsland 682 557.

| Unnikrishnan) -
Versus

The Admmlsu at01 :
Union Territory of L akshadweep,
Kavaratti.-682555

The Director of Panchayat,
Department of Panchayat,

Union lemtow of Lakshadweep,
Kavaratti, 687555

The Chlef Executlve Ofﬁcer DlStI‘lCt Panchayat,
Union T cmtmy of Lakshadweep, .
Kavaram 682555

i

“The Ve_tenn_a%ry Assistant Surgeon,

Village Dweep Panchayat,

Kalpeni-682 557 .

(By Advocate: Sri S. Radhakrishnan)

61.

OA 3952013

Sainul Abi : Slo Yusuf, aged 40 years,
Che llala House, Kadamat,

I(-_lICQt Panchayat, Kadamat.

Abdul § ul{BBi S/o Sayed Ali, aged 41 years,
Ul(kayachetta ‘House, Kadamat,
Bus Dnvcx Dlsmct Panchayat, Kadamat.

M. Khah'd, S/O;Nadeer, aged 43 years,
Madurakam House, Kadamat,
Helper, District Panchayat, Kadamat.

| /\yoobkhan, S/o Kunhikoya, aged 37 years,

ahal House, Kadamat,

Versus

Applicants

Respondents

Apblicants
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. TheAdii iisi-i}réator,

1toxy of Lakshadweep,

Depalltmem k¢ f ?Panchayat
Admlmstlatlon of Union Territory of Lakshadweep,
Kavaratti-682555

3. The Chief Executive Officer, District Panchayat,
Kavaratti-682555. Respondents

(By Advocate: Sri S Radhakrishnan)

62. OA 400/2013

| P. P SuaJ, déed 44 years, S/lo M. Subalr
‘Puthxya Pandaram House, Agatti Island,
Umon 1011 1101y odeGhadweep

2. -Noushad A11 aged 32 years S/o U. Sabjan,
Keela Smamma ‘Pada House, Agatti Island, -
UniOn T"eri'itory of Lakshadweep.

3. M.I. Ab‘dul Naser aged 28 years, S/o0 M. Abdul Rahiman,
Mela Jilom - House, Agatti Island,
Un mtmy of Lakshadweep.

4, ged 30 years, S/0 Kldave

oLxsc Agatti Island,

S. ’KC Abdul! @hlukoor aged 38 -years, S/o Kasmi,
| Kanyamachetta House, Agatti Island,
'Umon lerntmy of L akshadweep

6. 'M.P: Nvan'fu:ddm ag,ed 27 years, S/oM Abusala

Unidr{f or Applicants

R NG U,
2 \The"

/\-\

S Umon icmtmy of Lc\kshadweep,
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6.

95

Village (Dweep) Panchayat
Agatti Island, Union Iemtory of Lakshadweep 682553

The Employment ()fﬁcer Kavaratti,

“Union Territory of Lakshadweep 68255

The Director of P-anchayat,
Department of Panchayat, Kavaratti,
Union Territory of Lakshadweep-682551.

The Chief Executive Officer/Special Officer,

Village (Dweep) Panchayat,
Agatti Island, Union Territory of Lakshadweep 682553.

[he Deputy Collector/ASO,
Agatti Island, Union T emtory of Lakshadweep- 682553

(By Advocate: Sri S. Radhakrishnan)

63.

L.

QA 404/2013

Nadirsha N.P., S/o Nallakoya P.V,

aged 31 years, Nenampappada (House) Kalpem Island.
Union Territory of Lakshadweep,

Working as Casual Labourer in the

Department of Science & Technology- Kalpeni Dweep.

Affefudheen A.K.,

 S/o Cherikoya K, aged 30 years,

Akkara (House), Kalpeni Island.

Union Territory of Lakshadweep,

Working as Casual Labourer in the

Department of Science & Technology--

Kalpeni Dweep. ' Applicants

(By Advocate: Sri Grashiéus Kuriakose, Sr.)
(By Advocate: Ms. Daisy I Daniel) .

l.

. DepaltmcmofPanchayall Kavaratti-682555. EE

>_The Chairperson,

Versus
The Administrator,
Union Territory of Lakshadweep, Kalpeni.
i\/,illage (Dweep) Panchayat, Kalpeni.

1he Director of Panchayat, LT '.



4, The Director, '
Department of Science & Technology

Kalpeni. Respondents
(By Advocate: Sri S. Radhakrishnan (R1,3 & 4y
64. QA 406/2013
M.P. Shihabudheen, aged 30 years,
S/o E.C. Mohammed Alj, -
Skilled Labourer, Animal Husbandry Unit, Kiltan,
Residing at Malayampura, Kiltan Island. Applicant
(By Advocate: Sri P.V. Mohanan)
Versus
1. The Administrafor,
Union Territory of Lakshadweep,
Kavaratti.-682555
2. Director of Panchayat,
Department of Panchayat, | v
Administration of Union Territory of Lakshadweep,
Kavaratti-682555.
3. The Veterinary Assistant Surgeon,
Office of the Veterinary Assistant Surgeon,
(Animal Husbandry Unit),
Kiltan Island, Lakshadweep-682 557.
4. The Chairperson, |
Village (Dweep) Panchayat, -
Kiltan-682 557. Respondents
(By Advocate: Sri S. Radhakrishﬁan (R1-3))
65. 0OA413/2013
Asif Ajnad,, S/o Bader, aged 26 yéars,
Pathummathoda (House), Kiltan Island,
U.T. of Lakshadweep, Working as
Homeopathic Attender in Homeopathic Unit
Kiltann Dweep. ; ' Applicant

Byﬂ/;;,; ocate: Mr. Grashious Kuriakose, Sr.)
23 ”3&%}}/ cate: Ms. Daisy 1 Daniel)

Versus



The Administrator,
Union Territory of Lakshadweep,
Kavaratti-682555. '

The Chairperson,
Village (Dweep) Panchayat, Kiltan.

Director of Panchayat, _ ‘
Department of Panchayath, Kavaratti-682555.

Mission Director,

National Rural Health Mission, Kavafa_tti-68255,5.

Medical Officer in Charge,
Primary Health Centre, Kiltan Island.

(By Advocate: Sri S. Radhakrishnan (R1,3 to 5))

66.

1.

OA 423/2013

Abdul Kareem C., aged 42 years, S/o Subair P.P,,

Chonam House, Agatti.

Ubaid V., aged 35 years, S/o0 Bamban,
Valiya lllam, Agatti.

Mdhammed M., aged 40 years, S/o Basha A. P
Moothammada House Agatti.

Hafsath M., aged 46 years, D/o Ummer,
Moothammada House Agatti.

Maviya U., aged 48 years S/o Ahamed
Uriyoda House Agatti.

Umilla T.P., aged 54 years, D/o Khader,
Thekkilappura House,’ Agatti.

Ummer C.K. aged 54 vyears, S/o AllfT P.,

Chekkakkal House Agatti.

;'Aboobaeker P.K., aged 31 years, S/o Koyassan

. ‘.., .//

*,’fPuthukotta House Agatti.

L

7 Mohammed T.P., aged 39 years, S/o Hamza,
o hoppumpadl House Agatti.

Respondents
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Saromma M., aged 39 years, D/o Hamza,
Mariyathoda House, Agatti.

Ashral A.K., aged 42 years, S/o Ahamed M.,
Achan Kuttiyoda House, Agatti.

Abdul Razzak R., aged 33 yeax’é, S/o Hamza U.,
Roullammada House, Agatti.

Shaffabi P.P., aged 36 years, D/o Hamza K.,

Puthiyapura House, Agatti. Applicants

(By Advocate: Mr. K.B. Gangesh)

Versus

The Administrator,
Administration. ol"the Union Territory of Lakshadweep,
Kavaratti-682555.

Director of Panchayats, . .

Department of Panchayats

Administration of the Union Territory of Lakshadweep,
Kavaratti-682555. ..

Director of Education,

Directorate of Education,

Administration of the Union Territory of Lakshadweep,
Kavaratti-682555. -

Village (Dweep) Panchayat,
Agatti Island represented by
its Excecutive Officer-682554. Respondents

(By Advocate: Sri S. Radhakrishnan )

67.

OA 444//2013

Aboosalih, S/o Raslﬂc"cd‘ Koya, .
Padalapura, Kiltan Island. -

" Union Territory of Lakshadweep, Pin-682558. Applicant'

(By Advocate: Sri Shabu Sreedharan)

L.

. Versus

Union Territory of Lakshadweep represented
by the Administrator, -
Kavaratti Island. Pin- 682555.



. | -9

2. The Director of Panchayat,
Union Territory of Lak'she;dweep,
Kavaratti Island. Pin- 682555.

The Chairperson,

Village (Dweep) Pdnchayat

Kiltan Island.

Union Territory of Lakshadweep, Pin- 682558

(N}

4, The Executive Officer,
Village (Dweep) Panchdyat
- Kiltan Island.
Union Territory of Lakshadweep, Pin- 682558

5. The Assistant Engineer,
Electrical Sub Division, Kiltan Island.
Union Territory of Lakshadweep
Pin-682558. v : Respondents

(By /—\vaea_te:fSri S. -Radhald_islﬁnan (R1,2,4& 9))
68. OA 453/2013

I Hameed K., S/o Abdul Rahman;, aged 36 years,
Keelazitlam'H) Kiltan Island.
Union Territory of Lakshadweep.
Working as Casual labourer in
Lakshadweep Building Development Board, Kiltan.

2. Saleem K., S/o Badar K, aged 28 years,
- Kuttukum (H) Kiltan Island,
4 Union Territory of Lakshadweep.
Working as Casual labourer in
Lakshadweep Building Development Board, Kiltan.

3. Hisminoor, S/o Mohammed, aged 38 years,
Pakkiyoda (H) Kiltan Island.,
Union Territory of Lakshadweep.
Working as Casual labourer in -
Lakshadweep Building Development Board, Kiltan.

4. Ponkutti, S/0 Pookoya, aged 48 yeals
: Surambiyoda (H) Kiltan Island,
Union Territory of Lakshadweep.
Working as Casual Labourer in
Lakshadweep Building Development Board, .
Kiltan. ‘ ' Applicants




100

(By Advocate: Mr. Grashious Kuriakose, Sr.)
(By Advocate: Ms. Daisy I Daniel)

Versus

| The Administrator,
Union Territory of Lakshadweep.

2. The Chairperéo‘n',
Village (Dweep) Panchayat, Kiltan.
3. Secretary,
Lakshadweep Bmldmg Development Board,

Kavaratti.

4. Director of Panchayat,
Department of Panchayat, Kavaratti. Respondents

(By Advocate: Mr. S. Radhakrishnan (R1, 3 to 4))

69.  0.A No, 488/2013

Salmath

D/o. Sayed Koya

Madapally House

Chetlat Island. Applicant

(By Advocate Mr. K.B. Gangesh).
Versus

I The Administrator,
Adminitration ofthe Union Territory
ofl akshadwcep, Kavalam - 682 555

2. The Ducctox (Selv1ccs) ,
Administration of the Union lcmtory ’
of Lakshadweep (Secretariat),
Kavaratti= 682-555.
3. Department of Science and Technology
Union Territory of Lakshadweep,
Kavarathi — 682 555.
Reprcs_éntecl by its Director. ' Respondents

(By Advocfatc-g"l\/ll'. S. Radhakrishnan)

70. QA 492/2013

g~
,/ YT &
. 1» ’\\MN‘Q),’,
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K. Bushra Beegum, W/o Hakeem,

Aged 27 years, Casual Labour,

Office of the Veterinary Assistant Surgeon,

Animal Husbandry. Unit, Amini.

Lakshadweep-682 552. . Applicant

(By Advocate: Sri V.B. 'I-lai‘inarayan)
Versus
I.. Union of India rep. By
the Administrator,

Union Territory of Lakshadweep,
Kavaratti Island, Pin- 682555.

(NS

The Director of Panchayat,
“Department of Panchayat,

Union Territory of Lakshadweep,
Kavaratti Island- Pin- 682555.

o

The Veterinary Assistant Surgeon,
Animal Husbandry Unit, Amini.
Union Territory of Lakshadweep-682 552.

4, The Chairperson,

Village (Dweep) Panchayat,

Amini, Lakshadweep -682552. Respondents
(By Advocate: Sri S. Radhakrishnan (R1-3))

71.  OA 499/2013

I Rahmath Beegum Keelakunnikkam,
W/o. Mohammed B.K,
Data Entry Operator (M(;NRE(JA)
Sub-Divisional Office,
[Kadamat Island,
Union Territory of Lakshadweep.
Residing at Keelakunnikkam House,
Kadamat Island '
Union Territory of Lakshadweep, PIN — 682 556.

2. Mohammed Shafi Qraishi Malika,

S/o. M. Sayedali,

Data Entry Operator (MGNREGA)

»Village (Dweep) Panchayat Office (MGNREGA) |
50 K‘damath Island, Union T emtoxy of Lakshadweep, - < o
%RG’Sldmé at Malika Ilouse R s
iR K ddamat Island, :




Union ;"Tel-yitory of Lakshadweép:f’IN — 682556, Applicants
(By Advocate Mrs. Sreedevi Kylasanath) |
" Versus

I The Administrator,
Union Tex ritory of Lakshadweep,
(Department of Rural Development)
Kavarathi.

2. The District Programme Coordinator,
MGNREGA, Kavarathi,
Union Territory of Lakshadweep.

3. The Progr amme Officer,
National Rural Employment Guarantee Act,
Office of the Programme Officer,
National Rural Employment Guarantee Act,
Kadamat, Union Territory
of Lakshadweep. Respondents

(By Ad vocate Mr. 9 Radhakrishnan)

72, QA 507/2003

MuthuKoya K

Casual Labour, Street Light Maintenance

anlage Dweep Panchayath, Amini Island

Union Territory of Lakshadweep

Permanent address : Kunninamel House

Amini Island, Union Territory of Lakshadweep

Pin— 682 552 Applicant

(By Advocate M1 CG Swamy)

Versus

1. The Aditiinistrator
Union Ferritory of Lakshadweep
L akshadwcep Administration
Kavaratti — 682 555

2. - The Executive Engineer

(Department of Electricity)

Administration of the Union Territory of Lakshadweep
Kavaratti = 682 555 :

The Secretary (Panchayats)
(Directorate of Panchayats)

\&/m saﬁg\ /
¥l s
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Administration of the Union Territory of Lakshadweep -
Kavaratii — 682 5535

4, The Chairperson
Village Dweep Panchayat
Amini Island,
Union Territory of Lakshadweep — 682 552

5. The Assistant Engineer (Ele)
Electrical Sub Division
Union Territory of Lakshadweep
Amini Island — 682 552
0. The Director
(Directorate of Panchayats)
Administration of the Union Territory of Lakshadweep
Kavaratti — 682555 . ‘ Respondents

(By Advocate: Mr.S.Radhakrishnan (R1-3,5&6)

73, O.A No. 509/2013

I Malecha Beegum K.C.
D/o. Indeen Kandilath
Kaval Chetta House, Androth.

2. Shahida Beegum K.
D/o. Hamzakoya
Kandlath House, Androth.

3. Subaida M
D/o. Kidave U.K '
Makket House, Androth.

4. Aysha- Becg,um P.V.K
D/o. Yakoob P.K
Puthlya Pentamvell Kad
/\ndxoll

5. Rahma'th Beegum K
D/o. Hamzakoya P.P, ,
Kunhali Flouse, Androth.

SN o) Thahira L

G Do, Secthi Nallal
2oy savanakal House | : /;f .'
e AF\lelh o S :,;
gubal(a A. ' . :/% I

D/o Qaycd Mohammed M.



Aliyathara House, Androth.

8. FFathimathu Suhurabi P.V.K
D/o. Majeed P.V.K
ibeli Kad, Androth.

9. Siyad Khan L.
S/o. Kunhikoya A. (Late)
K andilath House, Androth.

10.  Raisa K.
D/. Badarudheen Melechetta Mechery
Kadiyammada House, Androth.

1. Haseena Beegum C.P.]
D/o. Abdulla M.P
Chemmachery Puthiya Illam House
Androth.

Habsabi P.U.P
D/o. Fakarukdheen K. Cheriyadam 4
Ummathabiyapura House, Androth. Applicants

(NS

(By Advocate: Mr. K.B. Gangesh)
Versus
1. The Administrator,

Admin_iétration of the Union Territory
of Lakshadweep, Kavarathi — 682 555.

2. Direci@rate of Industries
Union Territory of Lakshadweep
Kavarathi, represented by the
Director of Industries — 682 555.

3. Coir Supervisor
Coir Production Centre, Androth — 682 557. Respondents

(By Advocate: Mr. S. Radhakrishnan)

74. OA 510/2013

Iaseena (@ Haseenabi Therakkal

LT Therak# House, Kadamath
R D" P - : X
Tow en 2 o~ Data Eﬁﬁry Operator —
| ; - j:’..‘;ﬂ.‘-;-:_w\\k./illag;e:i_bweep Panchayath, Kadamath _’Af.)_vplicant
v..:.y:‘,;:,;_‘,. ‘ g ‘_1‘ cd .
U A :
o (B/'y.Ad,vocate: Mr.R.Sreeraj)

.
’

e
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Versus' -

. The Administrator

Union Territory of Lakshadweep
Kavaratti — 682 555~ v

The Director of Panchayath
Department of Panchayath’
Administration of Union Territory of Lakshadweep
Kavaratti — 682 555 ’

The Executive Ofhcer,
Village (Dweep) Panchayath
Kadamat -- 682 556

The Chairperson .
Village (Dweep) Panchayath
Kadamat = 682 556

The District Programme Coordinator
MGNRJEG/—\, Kavaratti — 682 555

The Sub Divisional Oﬂ'cex and
Programme Officer MGNREGA o :
Kadamat — 682 556 ‘ Respondents

(By Advocate: Mr.S.Radhakrishnan (R1-3,5&6)

75.

OA 557/2013

K.V.Naseer

Kodavalappu House, Klllan

Cook, Government Semol Secondary School
Kiltan

K.P.Dawood

Kilappura House, Kiltan

Peon, Government Senior Secondary School Applicants

Kiltan B : Applicants

(By Advocate: Mr.R.Sreeraj)

~ Versus
J he Administrator : |
{non Territory of Lakshadweep
varatti — 682 555 -

The Director oi Panchayath
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Department of Panchayath
Administration of Union Territory of Lakshadweep
Kavaratti — 682 555

3. The Executive Officer, .
Village (Dweep) Panchayath
Kiltan — 682 558

4, The Chairperson

Village (Dweep) Panchayath

Kiltan — 682 558 - :
5. The Principal i

Government Senior Secondary School

Kiltan — 682 558 ’ Respondents
(By Advocate: Mr.S.Radhakrishnan (R1-3 &)

76. OA 566/2013

l. Safiyath S
- Cook, Government ngh School
Kadamath
Residing at Pallam, Kadamath Island
Union Territory of Lakshadweep

2. P.P.Ismail _
Cook, Government J.B.School
Kadamath :
Residing at Kadamath Island

3. M.P.Attakoya
Cook, Government J.B.School
Kadamath '
Residing at Kalllyammakada
Kadamath Island

4. K.K.Khalid
' Cook, Government J. B School
Kadamath
Residing at Biriyommada
Kadamath Island

P.Amanulla

o~
/"‘ 3 2 ?-TI\’ :
5 sp{w.JISf = Caok, Government J.B.School
2 ”’;Kfadamath

Salelss Re51d1ng at Kunnumpura
Vit }Kadamath Island
<2



. ‘ - o7
6. Ummer P.P.1 R '
Cook, Government J.B. School
Kadamath
Residing at Alikothapura
I(adamath [sland

7. Hidayathulla P :
Cook, Government J.B. School
Kadamath
Residing at Kadamath Island

8. Muhammed Shafi P.P
Cook, Government S.B.School
Kadamath
Residing at Kadamath Island

9. Pookunhikoya P.P
Watchman / Helper ‘
Government Jawaharlal Nehru Senior Secondary School
Kadamath
Residing at Puthiyapura
Kadamath Island

KK

10.  Abdullakoya B.M
Watch and Ward
Government J.B.School, Kadamath
Residing at Biriyommada |
Kadamath Island

11.  JaferP
Driver, Jawaharlal Nehru Senior Secondary .School
Kadamath ,
Residing at Pupathada :
Kadamath Island Applicants

(By Advocate: Mr.P.V.Mohanan)

Versus

1. The Administrator
Union Territory of Lakshadweep
Kavaratti — 682 555




Government J B School
Kadamath — 682 556

4. The Principal

Jawaharlal Nehru Senior Secondary School

Kadamath — 682 556 Respondents
(By Advocate: Mr.S.Radhakrishnan )

77.  GA 567/2013

Habeebulla P.M

Puthiya Malika House, Kadamath

Driver, Government Jawaharlal Nehru

Senior Secondary School '

Kadamath Island . Applicant

(By Advocate: Mr.P.V.Mohanan)
Versus

l. The Administrator
Union Territory of Lakshadweep
Kavaratti — 682 555

2. Director of Panchayath

‘ Department of Panchayath
Administration of Union Territory of Lakshadweep
Kavaratti — 682 555

3. The Principal

Government Jawaharlal Nehru Senior Secondary School

Kadamath Island 682 556 Respondents
(By Advocate: Mr.S.Radhakrishnan)

78.  OA 589/2013

. Yacoob
Kathathe Chetta House, Kadmat.

2. Vahida
Marikilam House, Kavaratti.

uQTT?-T

m\\NISr
" "‘8)3’/“ Habusa

lachapada, Kavaratti.

acoob
aladi House, Kavaratti.
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Muhammed Sal 1h }
Aynepura House, Kavarattl

Fareeda Beegam ll'

Molokepuxa House, Kavaxatu

Saleem
Pallicham House, Kavalattl

Bamban ,
Nambicham House, I(avarattl

- Sayed /\bdullakoya |
Chendipura House, Kavaram

- Nafeesathbi
Poodiyam House Kavarattl

“~Jamaliyath. - :
“Thirinipura House, Kavarattx

Fazeela Beegum ;
-Kannipura House, Kavaratti.

Umnﬁer
Thirinikad House, Kavaratti.

Firozkan
Athnachammada- House,.lKavaxattl

Jaffer
‘Marikilam House, Kavafatti.

"~ Amanulla,
Mela Illam House, Kavaratti.

Sirajudheen .-
.Molokepura House, Kavaratti.

Hiyasudheen

Chamayathapura Housé,;Kavaratti.

Fathahudeen

/"’

e ER

zl xétzluncm ' N
; j - uttipapepura House, Kavarattl.

\Kadapulathaba House Kavarattl. _

L



-~

e

21.  Ashik
Puthiya Alikom House, Kavaratu

22.  Muhammed Musthafa,
Achadapurakatt House, Andrott

23.  Mujeeb Rahman T.P,
Thaleka Pura, Kavaratti.

24.  Jamhar Hussain '
Beeranthoda House, Kavaratti.

25. Muhsin
Beeranthoda House, Kavarattl

26. Rauf |
Chettipura House, Kavaratti. ;

27.  Hazarath
Chungam House, Kavaratti :

28.  Khalid
Thottathapura House, Kavaratti

(By Advocate: Mr.K.B.Gangesh) -
Versus:

I The Administrator
Administration of Union Temto ry of Lakshadweep
Kavaratti — 682 555 '

2. Director of Panchayath
Department of Panchayath
Administration of Union Territcry of Lakshadweep
Kavaratti — 682 555

3. Director of Agriculture .
Department of Agriculture
Administration of Union Territory of Lakshadweep
Kavaratti — 682 555

4. Director of Animal Husbandry

ST Department of Animal Husbandry

FARNTY
R h_ﬁ "~ Administration of Union Territory of Lakshadweep

S e ’/ ‘f-ﬂ'}(avaxam — 682 555

I “\-.. T
"r X fu " b anlagc (Dweep) Panchayath Kavaratti Island
Vot £ xeplesemcd by its Executive Officer,

L f

\\ "-:.7 R g

A

Applicants
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Pin — 682554 o

i l

fi |LK

(By /\dvocate Mr.S. Radhamnshﬁ"an)

79.

l.

OA 582/2013

Rasheed Koya

Multi Task Employee
Public Library, Kilthan
Residing at Kilthan

Smt.Sulfabeegum Tt
Cook, G.H.S Kadmat !, ...
Residing at Melachetta Hauumakudl
Kadamath Island o

(By Advocale Mr. P V Mohanan)

('S

Versus

The Admmlsu ator :
Union Territory of L akshadweep

Kavarattr — 682.555-

Director of Panchayath : .-

Department of Panchayath

Administration of Union Territory of Lakshadweep
Kavaratti — 682 555

The Library and Information Assistant
Office of Library and Information Assistant
Public Library, Kilthan Island 682 557

(By Advocate: Mr.S.Radhakmshnan)

80.

OA 601/2013

Rasheed Koya S V., S/o. Abdulla Koya P.S,,
Shaiknaveed (H), Klltan Island PO.,
Union Territory ofLakshadweep, Pin -682 555.

(By Advocate: Mr. Shabu Sreed_h"aran)

' Versus
/nion Tertitory of Laksﬁé,dwéep, represented by the

jdmlmstlalox I(avél’attiv'vl:s“7]épd, Pin — 682 555.

oo
e

Respondents

Appiicants

Respondents

~ Applicant

/he Director of Panchéyeiih; Union Territory of Lakshadweep,



{.‘" | - huz .
Kovaat Lstand, in 632555

3. The Chairperson, Villagé‘"(Dweep) Panchayath,
Kiltan Island, Union Temtory of Lakshadweep,
Pin — 682 558. A

4.  The Executive Officer, \{il‘lége (Dweep) Panchayath,
Kiltan Island, Union Territory of Lakshadweep, Pin — 682 558.

5. The Library and In'form:aft,i'g')n Assistant, Public Library,

Kiltan Island, Union Territory of Lakshadweep,

Pin — 682 558. . SO Respondents
[By Advocate: Sri S. Radhakrishnan (R1, 2, 4 & 5)]

81. OA 634/2013 -

Malikdeenar, aged 21 yeas, S/o: Hamzath .
Sara Manzil House, Agattl . Applicant

(By Advocate: Sn K.B. Gangesh)
Velsus

I The Administrator, ‘
Administration of the Umon Temtory of Lakshadweep,
Kavaratti-682 555.

2. Director of Panchayats, "
Department of Panchayats, . .
Administration of Union, Teritory of Lakshadweep,
Kavaratti — 682 555. : °

3. . - Department ofEducatiOf::f,iAdministration of the
Union Territory of Lakshadweep, Kavaratti,
represented by'its Dnectm 682 555.

4. Village (Dweep) Panchdyat'
Agatti Island, lep]esented by its Lxecunve Officer,
682 554. R _ Respondents

(By Advocate: Sri S. Rad’hakriéﬁh'an)

e, 82, OA 635/2013

3 W AfTe ‘FN‘\\

e ‘C\\\\I'\//\

N i ;
= \’/1{ \ Fathahudheen K.P. aged 40 years, S/o. Sayed Muhammed Koya
\Kaltampdlll House, Agaltl

"\ A
it
<
<
R
A

» iYoums aged 31 yeals %/o Abdulla Mariyathoda House,

s
.

Ty, -, .
SN B SR T, |’ .
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Agatti.

3. K.M. Shahida, aged 40 yeaers D/o. Kasmi, Kuttiyam
Mukriyoda House, Agattl L

4. K.M. Amina, aged 46 years ‘D/o. Abdul Rahman,
Kuttiyam Mukriyoda, House Agattl Applicants

(By Advocate: Sri K.B. Gangesh)

-Versus

il .v.'
oo
RIS

1. The Administrator,
Administration of theUnion Territory of Lakshadweep,
Kavaratti-682 555. . |

2. Director of Health Services, -
Directorate of Health Services,

Kavaratti — 682 555./

3. Medical Officer in charge
Community Health Centre Agattl - 682 553.

4 Medical Officer in Charge Rale Gandhi Specrahty Hospital,
Agatti — 682 553.

5. Village (Dweep) Panchﬁ?éﬁ Agatti Island, represented by its
Executive Officer, 682 553 Respondents

(By Advocate: Sti S. Radhakrrshnan)

83. 0OA 791/2013

Fareeda Beegum M.1., Meppada Illam,
Agatti [sland. S | , Applicant

(By Advocate: Sri K:B. Gangesh)E
2 Versus

1. The Admmrstr ator,

. Administration ofthe Umon "I errrtory of Lakshadweep,
Pl Kavaratti-682 555.

Director of Panchayats

Department of Panchayats

Administration of Union Territory of Lakshadweep,
Kavaratti — 682 554,




PR ¥ &:@QMM ga
"u» |
Project Manager, Desmcated Coconut Powder Unit,

l.akshadweep Development Corporation Ltd.,
Agatti, Kavaratti — 682 554. -

o

' l ) . "
4. The Deputy Director (Admn.), Lakshadweep Development
Corporation Kavaratti — 682;554'. |

S. Village (Dweep) Panchayat

Agatti Island, represented by 1ts Executive Officer,

682 553. . Respondents
(By Advocate: Sri S. Radhakrishnan) |

84. OA 822/2013

B.P. Navas, Aged 27 years, S/o: Kasmi. M P,
Valiyapura House, Kilthan Island P.O
U.T. of Lakshadweep. .. . ) Applicant

(By Advocate: Sri P:V. Mohanan). -

._'Vj,ersu_s'
S ¢l';,!
|. . The Administrator, -
UT of Lakshadweep,
Kavaratti-682 555.

2. Director of Panchayat, - ;:";'_Z"”
Department of Panchayat, - :
Administration of UT of Lakshadweep,
Kavaratti — 682 555. L

3. The Principal, Government Higher Secondary School,

Kilthan Island — 682556, - ' Respondents
(By mdweats : S < Rodbakushoon)
85. QA 880/2013 s

Muthukoya N.P
Nalakapura, Kiltan Island , o .
Union Territory of L akshadweep 682 558 Applicant

(By Advocate: Mr.Shabu Sreedharan)

Versus'fg't}:
%> Mnion Territory of L akshadweep represented
By the Administrator tE L
avaratti Island ~ 682 555 S

~



2. Director of Panchayath ,
Union Territory of Lakshad.weep |
Kavaratti Island — 682 555 l"!

3. The Senior Admm:snatlve '®fﬁcer
Education (District Panchz}yﬁth)
Union Territory of Lakshax Weep
Kavaratti Island — 682 555

M,

4. The Prmmpal % ' ;
Government  Senior Seconda‘ry :
District Panchayat, Kiltan Isl 1d
Union Territory of Lakshadweep'682 558 Respondents

(By Advocate: Mr.S. Radhakrlshnan)

86. ()A 898/2013

K.C.Abdul Khader o
Kulikaraya Chetta House &
Chellat Island £

Applicant

1. Union Territory of L dkshadweep represented
by the Administrator :
Kavaratti [sland — 682 555-'

4

2. The Director of Panchayath:zif
Union Territory of Lakshadweep
Kavaratti Island - 682 555

s

3. The Senior Admmlstratlve Ofﬁcer
Education (District Panchayath)
Union Territory of Lakshadweep
Kavaratti Island — 682 555 ;

4. The Pr1nc1pdl

tsirict Panchayat (,hetlat Islland
i;)l o
Y

\ e E

3 - , Py a4l A ¢

\. \‘\) " ol . f
T ST /
AN DLy b

‘\\ \,,\ 'VL A4 —‘;- Nz ‘./ .
T gt U PSR
~ T , T

\Ten itory of L akshadweep 682 554 Respon__d_ents



87.

e
OA 904/2013

Kadeeja C.P

Chertyapurakad N
Kalpeni Island '

(By Advocate: Mr.K.B.Gangesh) |

Versus

The Administrator

Administration of the Umon Temtoxy of Lakshadweep

Kavaratii — 682 555

Sub Divisional Officer = -
Office of Sub Divisional Officer
Kalpeni Island - 682 554

The Director (Rural development)

Department of Rural Development

/\dmmlsUann of the Union Territory
['Lakshadweep, Kavaratti — 682 555

(By Advocate: Mr.S.Radhakrishhan)

88.

I

[N

(By Advocate: Ml’.I(.B.(]alﬂgeSh') '

1.

e

|T”‘\‘,

»2

) ’,\ ),\,\(\1 /,\

;_‘} K

“y

S

.

- 0A 905/2013

Abdul Khader C. e
Chekkiriyammada House « * °
Agatti Island

Bugar Jamhar T.P -
Theklapura House Lo
Agatti Island e

Versug .. -z
i X [ :
The Administrator -

Administration of the Umon Temtoxy of Lakshadweep

Kavalatu Island — 682 555

Ducctox ofPanchayaths ,
Department of Panchayaths -

/\dmlmstlatmn of the Unibn Témtory of Lakshadweep

Kavalattl Island — 682 555° .

5:H~ ;?;y&,,a,‘w,? ST

Applicant

Respondents

Applicants



Project Manager

Desiccated Coconut Powder Unit

Lakshadweep Development Corporation Limited
Agatti, Kavaratti — 682 555

The Deputy Director (Admn)

Lakshadweep Development Corporatlon
Kavaratti — 682 555 !

Village (Dweep) Panchayath
Agatti Island represented by its
Executive Officer - 682.;.;5”,.‘5,3_._.,_ .

(By Advocate: Mr.S.Rad 1akrlshnan)

89.

1.

OA 939/2013

S‘a‘ﬁy'ull.ah KC 5
Kuttiyachada House . .. -
Kalpeni Island

Saifulla M.1
Melaillam House ) L
Kalpeni Island Ldun
mfu' o
Kunhlkoya M.V L
Mathil Valiyammada House '
Kalpeni Island '

Kidave K.O 5
Kakkachiyoda House .
Kalpeni House ;.E'ggff;_,;;l.a;;;;=;‘f :

(By Advocate: Mr.K.B.Gangesn)f. )

SV

Versus

The Admlmstrator

Administration of the Unlon Terrltory of Lakshadweep

Kavaram Island — 682 555

Director of Panchayaths.
Department of Panchayaths

Administration of the Union Territory of Lakshadweep
Kavaratti Island — 682 5‘55—' s

"Lakshadweep Building Development Board

¥ U ion Territory of Lakshadweep

Katvarattl nepresented by its Secretary - 682 555

Respondents

Applicants



4. The Technical Officer .‘ o
Lakshadweep Building Devel'opment Board
Kalpeni | sland - 682 553

5. Village (Dweep) Panchayath

Kalpeni Island represented by its

Executive Officer - 682 553 Respondents
(By Advocate: Mr.S.Radhakrishnan)

90. OA 942/2013 -

i, Mohammed Ashik
Palliyat House
Androth [sland

2. Abdul Latheef
Karakunnel House
Androth Island - :

3. Mohammed Ubaidulla 2o
Chodath House RS
Androth Island '

Ly
4. Mohammed Fathahulla .iec "5
Karachetta House S v
Androth Island ' : : Applicants
A :

(By Advocate: Mr.K.B.Gangesh)
Versus

l. The Administrator
Administration of the Union Territory of Lakshadweep
Kavaratti Island - 682 555

2. Director of Panchayaths
Department of Panchayaths
Administration of the Union Territory ofLakshadweep
Kavaratti [sland — 682 555

3. Jakshadweep Building Developmem Board
Union Territory of Lakshadweep .
e Kavaram represented by 1ts Secretary - 682 555
R ,41 hetTechmcal Officer
o +“bakshadweep Building' Development Board
‘Androth Island - 682 554

.} 5
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5. Village (Dweep) Panchayath
"Androth Island represented by its

Executive Officer - 682 554
(By Advocate: Mr.S Radhakrishnan)

91. OA952/2013

I Abdul Salam N.P
Casual Labourer _
Power House, Kalpeni
Residing at Nenampappada House
Kalpeni, Union Territory of Lakshadweep

2. C.K.Attakoya ‘

Casual Labourer . .

Power House, Kalpeni

Residing at Chakakeel Hotise

Kalpeni, Union Territory. of Lakshadweep
3. P.Mohammed

Casual Labourer

Power House, Kalpeni -

Residing at Pokkayoda House

Kalpeni, Union Territory of Lakshadweep
4. Hamza Koya P

Casual Labourer

Power House, Kalpeni

Residing at Pallath House

Kalpeni ! | -’-f

(By Advocate: Mr.Hariraj M.R)

Versus
b
1. Union of India represenrted by the Secretary
to Government of India ' :
Ministry of Home Affairs
New Dethi - 110 001

mZ\\ The Administrator :
s j\‘:\"“sm‘* % 4nion Territory of Lakshadweep

“‘;; /\\f‘/i}i aratti — 682 555

"-\
"
::

%, “x Kgtaratti, Union Femtory of Lakshadweep
\“");QLAM 3?};‘,,, -

Respondents

Applicants
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4. Junior Engineer,
Electrical Section, Kalpeni .
Union Territory of Lakshadweep Respondents

(By Advocate: Mr.S.Radhakrishnan (R2-4)

92. OA 1100/2013

Abdul-Khader C.P
Chandipura, Kavaratti .
Union Territory of Lakshadweep - Applicant

(By Advocate: Mr.P.V.Mohanan)
Versus

. The Administrator
Union Territory of Lakshadweep-
Kavaratti — 682 555

2. Director (Rural Development)
Department of .Rural Development
Administration of the Union Territory of Lakshadweep
Kavaratti — 682 555

3. Director of Panchayath
Department of Panchayath ‘
Administration of Union Territory of Lakshadweep
Kavaratti — 682 555 Respondents

(By Advocate: Mr.S.Radhakrishnan)

93.  OA 1202/2013

1. Akathar Ahammed K K
Internal Inspector ‘
Agricultural Department, Kalpeni
Kunnamkulam House
Kalpeni Island
Union Territory of Lakshadweep

2. Mohammed Igbal KPV
Internal Inspector
/mgrlcultural Department, Kalpeni
NoMINIS TR K’u nnipavavaliyammava House
,.,:s‘\ e N _Qa']pem Island
e ‘;“E" jmon Terr 1tory of Lakshadweep
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‘3. Fareeda Beegum P.V
Internal Inspector (Multi Skilled Worker)
Agricultural Department, Kalpeni
Pentamveli House
Kalpem Island
Union Territory ofLakshadweep Applicants

(By Advocéte: Mr.P.V.Mohanan)
Versus

1. The Administrator
Union Territory of Lakshadweep
Kavaratti — 682 555

2. Director of Panchayath
Department of Panchayath .
~ Administration of Union Territory of Lakshadweep
I(aval'atti - 682'555

3. Agricultural Officer
District Panchayath (Agrlculture)
Kalpeni Island - 682 557

4, Chief Executive Officer -
District Panchayath 4
Kavaratti — 682 555 ‘ | Respondents

(By Advocate: Mr.S.Radhakrishnan)

94. Q. A No' 12252013

C.P. Showkalhall
S/o. Mohammed Koya
" Casual Labour, Electrical Section,
Kalpeni. -
Residing at Chemmanam Pally House :
Kalpeni Applicant

(By Advocate: Mr. Hariraj M.R)

Versus
.
e / :‘”?”"‘mt Y
s !w‘\\d ISTpA h Umon of India
f_“" ' "

/™ 3 "';entcd by the Secretary to
f,/ ‘N{r\ jovernment of India, S
O Mlglstry of Home Affairs .
) : ew”Delhl - 110 001. : T
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2. The Administrator

Union Territory of Lakshadweep
Kavaratti — 682 555.

3. Executive Engineer
Department of Electricity
Kavaratti, Union Territory of
Lakshadweep — 682 553.

4 Junior Engineer,
Electrical Section
Kalpeni, UT of Lakshadweep — 682 555. Respondents

(By Advocate: Mr. S. Radhakrishnan for R2-4)

These applications having been heard together on January 17,2014,
the Tribunal delivered the following common order on March 6, 2014:-

ORDER
Hon'ble Mr.Justice A.K.Basheer, Member (J)

Applicants in this bunch of 94 Original Applications are residents of
various Islands in the Union Territory of Lakshadweep. Admittedly, all the
applicants have been working on casual/daily wage basis in various
departments under the Administration. All of them were engaged on casual
basis for 89 days and re-engaged after a technical break of one or two days.
This process has been going on in the case of quite a number of them for
the last 10 to 20 years while in the case of a large number of others, such
engagements are for 5 to 10 years and others are for two/three years or less.
But in majority of the cases (in 80 Original Applications), these casual
employees were engaged/disengaged by Village/Dweep Panchayats and/or
District Panchayats. For the sake of convenience, these casés are

~ categorized as “Panchayath and Non-Panchayath”.

2. The common grievance of all the applicants is that their services are not

being regularized even though they have been working for years together, albeit

—— Qn Lasual/dally wage basis. Therefore the common prayer in all these cases is for
!
5\*’0\?\““5”4,55%@6:\0( a direction to the respondents to regularize their services. In the case of a

//\,

'*e\?@)o;hcrs who have bc&n mrcnchcd on completion of the period of engagement,

\
th f;rayér is for 1ssue% dlI‘CCllOl’l to rc-engage them.
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3. The short question that arises for consideration in all these Original
Applications is whether the applicants are entitled to get their services

regularized.

4, It has been noticed already that in maj»ority of the cases, the
épplicants have been engaged to work in various departments under the
Village/Dweep Panchayats and or/District Panchayats. Therefore, the
Administration has taken a preliminary objection that this Tribunal has no
jurisdiction to entertain those cases in view of the judgment rendered by a
Division Bench of the Kerala High Court in Administrator and another
Vs. Naderkoya and others = 2005 KHC 248. It is further contended by the
learned cbunsel for the Administration in these cases that going by the
dictum laid down in a catena of decisions of the Apex Court as well as that
of various High‘Courts, the services of the applicants are not liable to be
regularized since they were admittedly engaged on casual/daily wage basis
for 89 days, though, of course, many of them were re-engaged after a

technical break of one or two days.

5. In the other batch of cases in which the applicants have, been
engaged by the Administration in various departments under ‘it, the
contention raised by the respondents is that their engagement being of
casual nature, they are also not entitled to get their services regularized.
The common contention in all these cases is that these casual engagements
were made without holding any regular selection process and that such

engagements were not against sanctioned posts.

6. In this context, the learned counsel for the Administration has

invited our attention to the following decisions in support of the above

- vengention:-

2006) 4 SCC 1.

%lale of Rajasthan Vs. Daya Lal - (2011) 2 SCC 429,

[=

<.
-

P

.Fl-u

oo

2 by ff'Sgcretary. State of Karnataka & Others Vs. Umadevi and Others -~~~ 7+ -
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3. Satya Prakash and Others Vs. State of Bihar and Others -
(2010) 4 SCC I79.

4. Official Liquidator Vs. Dayanand and Others - (2008) 10 SCC 1.
5. R.N.Nanjundappa Vs. T.. Thimmiah - (1972) 1 SCC 409.
6. Jeemon V.R. Vs. State of Kerala - 2012 (1) KHC 397.

7. State of Kerala Vs. Valsamma - 2012 KLT 294.

Non-Panchayath Cases
OA 212,266, 268,299, 325, 347, 354, 366, 372, 380, 488, 499, 509
& 1225 of 2013.

7. In the above cases, the applicants have been admittedly engaged by
the Administration in various Departments like the Department of Science
& Technology, Industries, Environment & Forests, Electricity,
Directorate of Labour & Employment, Directorate of Arts & Culture,
Weights & Measures etc. While 7 applicants in OA 299/2013 and 47
applicants in OA 301/2013 have been working in the Department of
Agriculture for the last 17 years right from January 1997, 2 of the
applicants in QA 225/2013 have been working for 18 years whereas others
in the above OA for the last 9 years. Similarly the applicants in OA
347/2013 have also been working ever since 1997. We have referred to the
above 2 or 3 cases only toillustrate that majority of the applicants in all the
cases - whether in the category of Panchayat or Non-Panchayat - have been
working as casual employees for more than 10 years and quite a number of

them have 8 to 10 years of service to their credit, if not more.

8. It is beyond controversy that all the applicants were ehgaged on
casual basis without undergoing any regular selection process though in
some cases the applicants have vaguely contended that such a process was

/ »"\\‘“ me act undergone. However, in those cases also, no material has been -
N

- “\ a'ced ‘before us in support of the above contention. Similarly it is not in .
" \ , LI .

,~i'i \
dls}ou,te t:hat such engagements were not made against sanctioned posts In

?;}.‘, shgm 11715 process of casual engagement on daily wage basis for 89 days

\“ e o /
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has been going on in the Union Territory for the last two decades or more.
These employees have continued in such casual service with a technical
break of one or two days for several years as a matter of routine.
Apparently it is a case of Hobson's choice for them. It is on record that a
large number of such casual employees had approached this Tribunal in the
'90s seeking regularization or absorption. We have been informed that |
some of them were in fact absorbed. But the applicants before us in this

bunch of 94 cases have apparently been less fortunate.

9. Umadev1 (Supra) is a landmark judgment on the subject of
“irregular” or “illegal” appomtments in publlc employment. The five judge

Bench had deall with issues relating to absorption, regularization,

permanent continuance of temporary/contractual/casual/daily-wage or

adhoc erﬁployees appointed/recruited and continued for long in public
employment dehors the constitutional scheme of public employment. The

Apex Court exhorted all the High Courts not to issue directions for
absorption or regularization unless the recruitment itself was made

regularly or in terms of the constitutional scheme. While issuing the above

direction, their Lordships reiterated that it must be insisted that the States

must make only regular recruitments and appointments. It was further

observed that it would be erroneous to merely consider equity for a handful

-of people who have approached the Court with a claim, while ignoring

equity for the teeming millions seeking employment and fair opportunity to

compete for employment. While dealing with irregular appointments as
distinguished from illegal appointments of duly qualified persons against

duly sanctioned vacant posts, the Apex Court, after referring to those
employees who have continued to work for 10 years or more but without

the binterv_vention of the orders of the Court/Tribunals, directed that the

;-\/1‘;0 g\\NiSfm)empLoyees be considered on merit in the light of the principles settled by
: . ﬂ’é}'&pex Court in the cases in S.V.Narayanappa — AIR 1967 SC 1071
4 RV §’\La£yundappa - (1972) 1 SCC 409 & B. N.Nagarajan ~ (1979) 4 SCC

question of regularization of the services of such irregularly appointed



-

10. A three judge Bench of the' Apex Court in Official Liquidator Vs.
Dayanand & others had, after noticing some of the judgments/orders of the
court which took a different view from the law settled in Umadevi,

observed that those cases were illustrative of the non-adherence to the rule

of judicial discipline which is sine qua non for sustaining the system.

Il.  In Harminder Kaur — (2010) 1 SCC (L&S) 202, the Apex Court had
held thus:-

" Long service by itself may not be a ground for directing
regularization. Regularization is not a mode of appointment.
When appointments in public office are required to be made,
provisions of Articles 14 & 16 of the Constitution of Indiq are
required to be scrupulously followed. When a departure is
made for not scrupulously following the conditions precedent
laid down in the statutory rules, as also the constitutional
scheme, it is imperative that the same must be done within the
Jfour corners of the delegated power by the authority
concerned."

12.  In the above case (Harminder Kaur), the appellants were school
teachers and they were appointed by the Education Department of
Chandigarh on contract basis for a specified period. In the offer of
appointment itself it was made clear that the appointees would not have
any claim for ad-hoc/regular appointments available in the Institute and
that the contractual appointment could be made only against sanctioned
post. The Apex Court while concurring with the view taken by the High
Court held that initial appointments of the appellants were made in gross
violation of the provisions contained in the relevant Act and also the
doctrine of equality enshrined Qnder Articles.‘ 4 & 16. However, taking

x- P <T‘-;~;note of the admitted position that 800 posts of teachers were lying vacant,
\' i,!\‘ ‘“3} -..v‘

t-v/@,:.A\bex Court expressed the hope that the plight of the appellants would

) 0“als©‘bestaken into account by the administration and con51der the

\

des/x»xabil_,_lty of re]axmg the age-limit provided in the Rules.

::i—,



9 In Nanjundappa (Supra);';‘th"le Apex Court had held thus:-

“If the appointment itselfis in infraction of the rules or if it is in
violation of the provisions of the Constztutzon illegality cannot be
regularized. Ratification or regularization is possible of an act which
is Within the power and province of the authority, but there has been
some non-compliance with procedure or manner which does not go
t0 the root of the appointment. Regularization'cannot be said to be a
mode of recruitment. To accede to such a proposition would be to
introduce a new head of appointment in defiance of rules or it may:
have the effect of setting at naught the rules.”

14.  We do not propose to burden this order by referring to several other
decisions rendered by the Apex Court following the principles ‘laid down

by the five judge Bench of the Apex Court in Umadevi (Supra).

15. But one dlsturbmg feature that has been noticed in this bunch of
cases is that the authorities concerned, be it the Lakshadweep
Administration or the Village (:Dweep)v Panehayats/District Panchayats,
have not shown any anxiety about the sad plight of many of the employees
who have continhed in service for ene or two decades or slightly less. It
is also not clear whether any attempt was ever made to regularize the
services of those irregularly appointed employees who had completed 10
years of service as indicated in Para 53 of the judgment in- Umadevi

(Supra) at that point of time.

16. Be that as it may, the fact remains that hundreds of employees in this
bunch of Original Applications have admittedl’y been working for a decade
or more with routine technical break of one or two days on eompleti'on of
89 days It is true that the Administration or Panchayats may not require
the services of quite a number of those employees throughout the year; but
/'wwm‘;\sml it appears that many of them have been allowed to continue. Many of

.*mi NIST S : c :
= ?ﬂ\, %fh m have been engaged in one scheme or the other sponsored, by the

PN

Q- -
. =/ ‘{?}i’gﬁ Cen’bral Government or in some such other schemes or programmes ﬂoated'"
3 M,L)}j A ’ ] ¢
| {;l’f,} I ﬁ‘ré 7 dmrmstratron on 1ts own by utrhzmg the funds avarlable wrth it. i
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dmmlstratron or Vrllage (Dweep) Panchayats have not come out with S
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any data as regards the actual requirement of employees in various
departments’ under them. It has been noticed that in some of the
departments, the casual employees have been working apparently against
regular posts for years together. Why is it that such posts are not identified and

sanctioned ? There is no clue.

17. Learned counsel for the respondents has submitted before us that the
policy of the Administration is to give minimum employment to maXimum
number of jobless people at least for a few days in a year by engaging them
in one scheme or the other. The policy is laudable. But still, the question is
why large number of employees working on certain posts for years together
without any prospect of being regularized or absorbed, are being kept on
tenterhooks like this ? The very fact that these people have been allowed
to continue on those posts for years together will show that such posts are
not of casual nature. We do not propose to deal with the above aspect any
further at this stage though it may be observed that the attitude of the
Administration and the local Panchayat\s appears to be totally uncharitable,
to say the least.

Panchavath Cases

18. In the other bunch of 80 Original Applications, in which the
applicahts‘ .“E'ihave been engaged by Village (DWeep) Panchayats or District
Panchaiyaz't,' the main contention raised by the learned counsel for the
Administration is that this Tribunal has no. jurisdiction to entertain these
cases in view of the decision rendered by a Division Bench of the Kerala

High Court in Naderkoya (Supra).

19. In the above case, some casual labourers working in the Water
Supply Scheme of the Village (Dweep) Panchayat of Agathi Island had
approached this Tribunal, aggrieved by the failure of the Union of India

N \N‘STF‘A,,~ the Lakshadweep Administration in granting them temporary status

; e NG
{% Xl the Scheme for iemporary Status & Regularization introduced by .
‘ pion of India, in O.M.No. 51016/86/Estt (C) dated 10.09.1993. Tt

‘\ . -
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to the local residents of Agathi Island were initially undertaken by the
Public Works Department. Later, it was entrusted to AVAM Society. |
Grant-in-Aid was provided to meet the additional expenditure and the
Society used to manage the Scheme. Later, Island Councils were brought
into existence as per Island Council Act. Still later, the Councils were
abolished as the Lakshadweep Island Regulation, 1988 was repealed by
Section 88 of the Lakshadweep Panchayat Regulation, 1994 and during
the year 1995 all the assets and liabilities of the Island Council of Agathi
were transferred to Village/Dweep Panchayat of Agathi. Thus all the
labourers working with the Water Supply Scheme came under the Village
(Dweep) Panchayat. The. casual labourers who had approached this
Tribunal were admittedly under the services of the Dweep Panchayat and
they were being paid by the Panchayat from the fund available withnit.
After considering the claim of the casual labourers, the Tribunal issued the
following ‘among other directions:-

a) The Second respondent i.e. the Lakshadweep Administration
would adopt the Department of Personnel & Training Casual
Labourer (Grant of Temporary Status & Regularization) Scheme,
1998 and prescribe it prospectively to the Panchayats for granting
lemporary status to casual labourers as per the parameters of the
scherhe.

b) The first respondent, i.e. the Union of India in the Ministry of
Personnel, Public Grievances and Pension would ensure that
appropriate legal and leéhnical SJormalities are completed and the
Scheme is made applicable expeditiously.

¢) From the date of issue of these orders and until the Lakshadweep

- Administration prescribes the scheme 10 the Panchayats for
regularization of eligible casual workers, no regular appointments
would be made by the Panchayats in respect of at least two third of
the regular vacancies in Group D which would be kept reserved for
the regularzzatzon of the casual workers under the scheme

@. QNo casual workers, including the applicants, who are in the

service of the Panchayats on the date of issue of these orders would

be retrenched on the face of availability of work or for making way ..
o {ﬂ;m M-“ ‘for Jresh recruits without considering them for the grant of temporary L=
. ‘,'~""r H\\N‘b Rayy sfal‘us if eligible as per the scheme.
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| Tribunal in Orlgmal Appllcatlons No 1297 & 218 of 1998 had rejected an

identical relief claimed by some other casual labourers holding thus:-

"We have carefully perdsed the pleadings and other materials on
record. We have also given our anxious consideration to the rival
submissions. We find that in both these O.As under consideration,
the applicants were engaged by the Island Council of
Androth/Minicoy. They might have continued to be engaged
subsequently by the succeeding local self Government body, namely
the Village (Dweep) Panchayat of Androth/Minicoy. The

- Chairpersons of the respective Island Council might have with or
without proper authority from the Councils issued what are
purported (o _be appoiniment orders and the subsequent service
certificates. We have good reason 1o reject the same as those do not
reveal the applicants' nexus with the Administration of U.T. of
Lakshadweep in order that they might have a cause of action before
us. The applicanis have not adduced any evidence to show that they
were appointed against any posts sanctioned or approved-by the
Lakshadweep Administration...............

In the case on hand the applzcants were not employed against
any posts sanctioned by the administration and that would make all
‘the difference. The Island Council or the Chairpersons, as the case
may be, for reasons best known to them, seem to have accommodated
these people. They might rightly come under the wage employment
programme as a poverty alleviation measure under the DRDA or
they might have been employed since the Village (Dweep) Panchayat
authorities considered it expedient 1o give employment 10 them. It
probably might have offered some succor by way of daily rated
wages to the unemployed local persors............

Neither the Panchayat authorities (respondents 4 and 5) nor
the applicants have shown how the posts created/retained in addition
to those sanctioned “by the Administration could be considered
regular. As matters stand, the Administration of U.T. of Lkshadweep
has no accountability as far as the matter of regularization of the
applicants are concerned. The anxiety of the U.T. Administration to
prevent misapplication of funds granted to the Village/District
Panchayat for developmental purposes towards expenditure on
account of wanton appointments of staff’ against posts neither
created nor sanctioned nor approved is legitimate. "

21, The above decision was conf'rmed by a Dlvmon Bench of the ngh‘

“,,N in O.P.N0.28776/2001. Still later, OA No.1008/1997 and .OA
“ **\W &“;%\1998 were also dismissed by a common order followmg the
entioned supra. This order was also conﬁrmed by the High

;DPN035164/2001 | : |
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22.  After referring to the above orders, the Division Bench of the High
Court in Naderkoya (Supra) held that Lakshadweep Administration did not
have jurisdiction to frame scheme for absorption of casual employees in
the service of the Panchaya.t. It was further observed that the question of
absorption was a matter which the Panchayat has to consider taking into
account its financial status and various other administrative policies. The

following are the observations of the Division Bench:-

"In view of the above mentioned circumstances, we have no
hesitation to hold that the Tribunal has committed a grave error in
giving direction to - Lakshadweep Administration to adopt the
Department of Personne! & Training Casual Labour (Grant of
Temporary Status & Regularization) Scheme 1993 and prescribe it
prospectively to the Panchayats for granting temporary status to
casual labourers. The direction given to the Panchayat not to effect
any appointments till the Lakshadweep ‘Administration frames
Scheme, is illegal and do not fall within the jurisdiction of the
Tribunal. Further direction given 1o the Panchayat that no casual
workers would be retrenched on the face of availability of work falls
within the domain of the Administration. In such circumstances, the
order passed by the Tribunal in OA 820 of 2001 stands set aside."

23.  In this context, it is pertinent to note that in many of the cases, the
Chairpersons of the Panchayats have issued orders of appointment of
casual labourers. It is fairly conceded by the learned counsel for the
applicants that such orders could have been issued only by the Executive
Officer of the concerned Pimchayat. Strangely, in some of the cases, the
Panchayats are represented by. their Chairpersons and not by the Executive
Officers. | o

24. There is yet another aspect of the matter. In the course of hearing of
the cases, it was submitted by learned counsel for the applicants in some
cases that different political parties are in power in various Panchayats.

T
i "*Equatlons of power have changed after the last Panchayat elections. Some ,

oi‘ders of appointments were cancelled by the successor Committee ..
§ .
0\fﬁce f these Panchayats. More importantly, fresh engagements are

bemﬁg “ made on political basis  and some of  the

d1sengagements/retrenchments also have polmcal colours.
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25 In OA 300/2013, the Chairperson of Village (Dweep) Panchayat of
Androth Island has appeared through Advocate R.K.Muraleedharan, and
contended in the written statement, inter-alia, that termination of services
of the applicants in the above case is exclusively within thé jurisdiction of
the Panchayat especially after issuance of Annexure R4(b) notification
dated March 7, 2012 issued by the Administration of the Union Territory
of Lakshadweep. It is pointed out by the learned counsel that by virtue of
Annexure R4(b) notification issued in terms of Articles 243(g) of the
Constitution, the Panchayats are vested with powers and authority to
function as institutions of local self govefnance. The learned counsel has
invited our attention to various clauses contained in the above notification
in support of the argument that the Panchayats are vested with the right
and authority to "hire and fffev". employees. However, it is conceded that
the Villége (Dweep) Panchayats have no power to regularize the servi’ces
of the applicants though the Panchayats are in dire need of the services of
the applicants who are having sufficient experience. It is further conceded
by respondent No.4 in the above case that the Panchayats are not vested
‘with the power to create. any post without prior approval of the

Administration.

26. Strangely, in most of the cases relating to employees engaged by the
Panchayats, the Standing Counsel for the Administration himself has

appeared for the Panchayats as well.

27. Learned counsel for the applicants in some of the cases have invited
our attention to various provisions contained in the Lakshadv;/eep
Panchaya.t Regulati'ons: 1994 and the allied rules thereunder. While
inviting our attention to Lakshadweep Panchayat (Grant-in-Aid) Rules,

1997, Sri P.V.Mohanan who appears for the applicants in some of the

o :/ca-s":é’s;,\gontends that once the Administration sanctions 'Grant-in-Aid", it is
. 'fog.;-;;<,th§ Panchayat - to execute the various works like road

- construction/repair/maintenance,  water supply,  drainage, local

!
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development works, primary education, health and sanitary scheme etc.
For.this purpose, the Panchayats can engage workers and therefore
necessarily the Panchayats have the power to regularize or absorb casual
workers, especially after-the introduction of the Lakshadweep Panchayats
Regulations, 1994. The learned counsel has invited our attention to
Artic;lé 234(g) and Article 40 of the Constitution of India in this context.
We do not propose to refer to or deal with identical arguments advanced
by other learned counsel as well, since it has already been noticed that
gaing by the decision in Naderkoya (Supra), this Tribunal has no
jurisdiction to entertain this bunch o'f Original Applications relating to

employees who were engaged by the Panchayats.

28.  Sri N.Unnikrishnan who appears for the ‘applicants in OA 394/2013
has raised a further conténtion that fhé casual labourers who have been
working for more than 240 days in a calehder year are enti%led for
prbtéction under Chapter V (a) of the Industrial Dispﬁtes Act and that thei‘r
services cannot be dispensed with arbitrarily. It is further contended that
one set of casual employees cannot be replaced by another set of casual
employees as held in State of Haryana Vs. Piara Singh - (1992) 4 SCC
118. The learned counsel points out that some of the applicants in OA
394/2013 have been wovrk-ing since 1994 while others have put in more

than 4 years of service.

29. The sum and substance of the arguments advanced by the learned
counsel for the applicants in all these cases is that they may be allowed to
continue in service, albeit on casual basis. It is true that the applicants in
all these cases, whether in the category of Panchayat or non—PanchaYat,
have been working on casual basis for a large number of years. It has been

noticed already that some of the applicants have been working since 1994

“and many of them since 1997. Quite a few of them have been working for
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iods ranging between 5 to 10 years. There are only very few ‘who have

b,féé‘rﬁworking for 2-3 years or less. Most of them are still continuing on the
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basis bf interim orders passed in these cases.
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When these cases had come up for consideration before a Single

Bench (Judicial Member) on 3.7.2013, the following order was passed:-

st
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VR ﬁp.r “
;‘.‘; Mol N ’//, f(,c)\ Those who have been engaged under one scheme or the
N /other (other than those who have been engaged under the Mahatma

/

“9. Perusal of the applications reflects that save that in all the
cases, the period of engagement at one stretch is limited to 89 days
and with an artificial break of one day, the cases are not identical in
other aspects, In many, the period of engagement is for over two
decades, in some, specific qualifications have been prescribed; in
some other the work cannot be carried out by all as such jobs
requires either training or specialization or training. ~ Admittedly, a
number of applicants have been functioning as casual labourers for
decades by now. Most of them have been through regular selection
though some of those had not initially registered their names with the
authority concerned. Some of them have been functioning in
veterinary units which require special skill: some function as drivers
and the like. In many cases, the wages are fixed per month. Thus,
the applicants do not constitute a homogeneous group but a
heterogeneous cluster. Continuance of interim order or vacation of
interim order for all without intelligible discrimination would not meet
the ends of justice. Keeping in view (a) the rights that might have
been crystallized by some (e.g. in respect of those who have been
functioning for a long time without the intervention of the
Court/Tribunal), (b) the qualifications prescribed in some cases, (c)
the specialized nature’of the job, which cannot be performed by all;
(d) the consolidated amount payable to some instead of wages on
per day basis under the Wages Act, (e) the fact that many of the
applicants are functioning under certain scheme, continuance of the
interim order has to be considered differently for different categones
of applicants though till now, by a common order on 4" June, 2013
and thereafter the interim order has been passed.

10.  For this purpose, all the serving casual labourers should be
identified and grouped as under :-

(a) Those who have put in more than 10 years of casual labour
service, with or without the artificial break. These may
include those who have been inducted with specific qualification
of matriculation/ITI and the like and also those who have been
inducted under specific schemes

(b) Those who have been inducted with specific qualification of
matriculation or other specialized course beyond Matriculation, such
as ITl, or possessing specialized skills, such as date entry operator,
drivers etc. which job cannot be accomplished by ordinary casual
labour normally engaged for manual works. This list may include
those who have been engaged under some project or scheme, but

~ not coming under (a) above, i.e. with less than ten years of service.

Gané!(w national Rural Employment Guarantee Scheme (MGNREGS

;fo‘r shpn‘) but not those who come within (a) or (b) above.



(d)  Those who come under the MGNRGS scheme

(e)  Those who are mere casual labourers not falling under any of
the above.

11.  Of the above, disengagement of the existing casual labourers
and replacement by others in the waiting list, should be first in
respect of (e) above. These casual labourers cannot claim any right
to continue and they have to be rotated. And in their place, for 89
days, those in the waiting list (wardwise/Islandwise) may be
engaged. This again, should be after giving them a notice of two
weeks before disengagement. The purpose of giving two weeks
notice is that if the casual labourers sought to. be disengaged feel
that they belong to category (a) or (b) above, they may make due
representation and the same would be considered forthwith by (he
Administration and their decision communicated to such individuals.

12.  Similarly, those coming under group (d) above, ie. those
who have been engaged under the MGNRGS could be disengaged
as in their case the scheme itself-was affording employment for a
period of a minimum of 100 days, which would enable those who
are still waiting to avail of the benefit of the scheme. Such of these
casual labourers could be disengaged after they have been granted
100 days of work and hereagain, fter g/vmg them a not/ce of two
weeks before d/sengagement

13.  In respect of (c), if the scheme under which the casual
labourers have been engaged provides for certain conditions
precedent for d/sengagement it is subject to such a condition only
their services could be disengaged. Rest of the casual labourers
shall continue until further orders. ’

14.  In respect of (b) and (a), their services as casual labdurers
shall not be disturbed until further orders. The disengaged casual
labourer (as contended by the counsel for the applicant in OA No,.
507 of 2013), if falls under (b) or (a) above, i.e. with more than ten
years of service or with specific qualification such as matriculation or
the like (here stated to be ITl), he shall be re-engaged before the
next date of hearing and conf/rrnatlon given on the next date of
hearing.”

31.  Pursuant to the above order, the Panchayats/Departments have
issued certain circulars which are marked as Annexure A5 to A8 in OA
300/2013. Apparently, §bm¢- attempt has been made to categorize the
labourers group-wise as delineated in the above interim order. Thereafter,

o

i 5/56% al employees were sought to be disengaged. Understandably, all these “
,\' \(v’/*\

es who faced the threat of disengagement have approached this
. nal and those Orlgmal Apphcatlons are also included in this bunch of

appears that the Admlmstratlon has also sought to rely on the
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judgment of the Division Bench of the Kerala High Court in O.P.(CAT)
No.133/2012 and No.606/2012, contending, inter-alia, that its policy is to
give minimum employment to maximum people at least for a few daysin a
year. In this context the Administration has also referred to some of the
schemes floated by the Union of India which ensures minimum 100 days

employment in a year to maximum number of people.

32.  The short question that arises for our consideration is whether the
applicants are entitled to get their services regularized or not. It has been
noticed already that there is nothing on record to show that the applicants
had been engaged against any sanctioned posts or that they were so
engaged after undergoing regular selection process. In our view, the
Administration has been largely responsrble for the prevailing unfortunate
scenario. It may be true that the Administration or Panchayats in their
anxiety to give some solace to a large number of unemployed people might
have engaged these applicants on casual basis: Undoubtedly, their services
were required in various Departments or Works as otherwise many of the

essential services would not have been in operation. Because of the
peculiar geographical nature of the tiny islands and also the scarcity of job
opportunities, the islanders are destmed to face this rigmarole without any
demur or protest. These people cannot aspire to get employment in the
mainland also. " The predioament of the islanders is understandable.
However, gomg by the catena of decisions referred to above, it cannot be
held that the applicants are entitled to get their servrces regularrzed lt has
been repeatedly held by the Apex Court that there is no room for any
sympathy for such casual labourers even if they have contmued in service

for a large number of years.

33.  But, in our view, the Administration has to necessarily give adequate

consideration to those employees who have been working on casual basis

&mm 9* ore than a decade or two. Similarly, the plight of those employees
}«
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"\ Rave been working on casual basis for the last 5 to 10 years'is also
) VILI

ec uglLy pitiable. ‘These employees in our view, are entrtled to get the
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benefit of relaxation in age and other esseatial qualifications to the extent
possible when fresh recruitments are.being made. It shall be ensured by the
Administration that the entire process of engagement of employees on casual
basis (if it becomes extre'mely- essential and unavoidable) is streamlined so
as to avoid unnecessary legal complications in future. Appropriate
guidelines/regulations ca;n be formulated for engagement of casuul
employees in the projects (either seasonal or otherwise) that may be

implemented in the island.

34. We refrain from issuing any other directions since, in our view, it
falls within the domain of the Administration. However, the Administration
shall address - the issue relating to all these employees who have been toiling
for years together on casual basis, with ‘utmost -compassion, and give them
the benefit of relaxation in age; educational qualifications etc. while making

regular recruitment.

35.  Original Application Nos. 212, 266, 268, 299, 325, 347, 354, 366,
372, 380, 488, 499, 509 & 1225 of 2013 are disposed: of with above

directions.

36. As regards other Original Applications, where engagements were made
by Panchayats, it is held" that this Tribunal does not have jurisdiction to
entertain them. [t will be open to the applicants to approach appropriate
judicial forum for redressal of their grievances. These Original Applications

are, therefore, dismissed. - -

37.  The interim orders in force as on today shall remain extended till
April 4,2014, ! o ' o -
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